RATIFIED_MINUTES OF MEETING No.05/18 OF NORMS COMMITTEE- (DES-I SECTION) HELD
ON 06.06.2017.

UV

() In certain cases the decision of the Norms Committee refers to the Recommendations /
Observations / Deficiencies received from the concerned Technical Authority. Wherever
applicable, a scanned copy of such document has peen placed at the end of the Minutes,

in running serial orders. The concerned firm may go through the same and respond
accordingly.

(i) It is also informed that all applicationslrepresentationslreply to the Deficiency

letters etc. may be sent to Shri Darshan Singh, Additional DGFT and Chairman, NC-
I. The email address is: darshan.singh@nic.in and nci.dgft@nic.in. All firms are also
requested to maillsend their present valid email addresses SO that
correspondences can be made through email only.

The meeting No. 05/18 of the Norms Committee (NC-1) for the licensing year 2017-2018
which was scheduled to be held on 06.06.2017 under the Chairmanship of Sh. Darshan Singh,
Additional Director General of Foreign Trade to consider the applications under Duty Exemption /
Remission Schemes (Chapter-4) of Foreign Trade Policy 2015-2020 / Handbook of Procedure
Volume. The following Members of the Committee were present in the meeting: -

SINo | Name of the representatives & | Room Telephone No. Department
their Designation

No.
Sh S.K. Jain, D.O. 228A | 23063321 Extn.3318| DIPP, Udyog Bhawan .

DC(MSME), Nirman

Sh. Kanwalinder Singh Sodhi,
Asstt. Dir. (Mech) Bhawan

(4. | ShKP. Singh, Dy. DGFT (302 | 28061562 Extn.146 | DGFT, Udyog Bhawan
Sh. S.K Panigrahi, EO (404 | 23061562 Exin.265 | DGFT, Udyog Bhawan

considered the individual cases of the agenda of this meetin enerated throu h
f NIC. The decisions taken thereon are as under:-

3

| --The Committee

the onli
Case No.:8/25/80- Party Name: NILSAN  Meet No/Date:5/80- Status:
ALC2/2016 NISHOTECH SYSTEMS ALC2/2017 Deferred
| PVT.LTD. 06.06.2017
HQ File 'RLA File = L"ic'.Nd/’Déte-.o310707664 Defer |
i -01/80/050/00568/AM17/ 03/95/040/00426/AM13/ 05.09.2012 Date:18.07.2017 |

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP) sent|
to the firm on 05.04.2017 through email and decided to send final reminder to the firm to furnish |
reply within 15 days of uploading of the minutes failing which the case will be rejected without
further notice with direction to the firm to pay applicable custom duty with interest for EODC.

Case is deferred to 18.7.2017.

" Icase No.:7/25/80- Party Name: NILSAN ‘Meet No/Date:5/80- " Istatus:
ALC2/2016 NISHOTECH SYSTEMS ALC2/2017 Deferred
PVT.LTD. 06.06.2017
2 HQ File RLAFile ' Lic.No/Date:0310714868 Defer i
; .01/80/050/00567/AM1 7/ -03/95/040/00618/AM13/ 12.11.2012 Date:18.07.2017 |

Decision The comites noted e T < not replied to the deficiency letier dated 14.3.2017
raised by DIPP followed by this office reminder issued to the firm on 25.5.2017. It is decided to
’ o ; S e o TWRIVG e sineH
D?;ty Director General of Forelgn Trade
@ Trade
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send final reminder to the firm to furnish reply within 1
‘which the case will be rejected without further

5 days of uploading of the minutes failing
notice with direction to

the firm to pay applicable

custom duty with interest for EODC. Case is deferred to 18.07.2017.

Case No.:1/23/80- Party Name: APEX TEST
|ALC2/2013 TECHNOLOGIES,
, HQ File RLA File

-01/80/050/00427/AM1 4/ -07/24/040/0031 0/AM14/

ZDeciSién: The committee noted that Cdmmehts ffdm MEiTY

,,)reminders issued to DIET to expedite their comments.
their comments.Case is deferred to 18.7.2017

Case No.:4/21/80-
ALC2/2014

‘Party Name: ZENITH
PRECISION PVT LTD.,

'HQ File RLA File
.01/80/050/00480/AM15/ 07/24/040/00297/AM15/

Meet No/DaiéﬁS/Sd-  [status: :
ALC2/2017 Deferred
06.06.2017
Lic.No/Date:0710101331 Defer
17.01.2014

Date:18.07.2017 |

is still awaited despite of five several

It is decided to remind MEITY to expedite |

'Meet No/Date:5/80- Status:
ALC2/2017 Deferred
06.06.2017

: ﬁLic.No/‘Dat”é:t)?i'0'1'0'7"0‘68 Defer
%26.11.2014 Date‘.18.07.2017 |

Decision: The committee noted that firms applicétioh
for comments. Itis

" Case is deferred to 18.7.2017

Case No.:62/3/80- Party Name: L & T-MHPS
. ALC2/2015 TURBINE GENERATORS
8 PRIVATE LIMITED
RLAFile

e HQ File
1 -01/80/050/00062/AM16/ 03/95/040/00743/AM15/

" Ipecision: : The committee noted that firms reply dated
It is decided to remind DHI to expedite their comments. Case is deferred to

for their comments.

18.7.2017
Case No.:17/27/80- ~ |party Name: DYNAMATIC|
ALC2/2014 TECHNOLOGIES

|| LIMITED,

& HQ File RLA File

6 |.01/80/050/00642/AM15/ 07/24/040/00422/AM15/

Decision:
Case is deferred to 18.7.2017.

Party Name: TERUMO
PENPOL LIMITED

' case No.:35/3/80-
. | ALC2/2015

HQF

e 'RLA File
7 .01/80/050/00035/AM16/

-53/24/040/0001 8/AM15/

Decision: The committee‘ noted that firms application sent to MSME (chemical )
‘comments. Itis decided to remind MSME ( chemical ) to

Case is deferred to 18.7.2017.

sentto MSME ( chemical ) on 18.12.2015
decided to remind MSME ( chemical ) to expedite their comments.

The committee noted that i‘nidrrriéfioyh ryio't'rébweii’/»ed
deficiency letter dated 28.4.2017 followed by this office reminder issued to the firm

Meet No/Date:5/80- Status:
ALC2/2017 Deferred
06.06.2017 |
~Lic.No/Date:0310793788 Defer
11.02.2015 Date:18.07.2017

7 42016 again sent to DHi on 18.3.2017

Meet No/Date:5/80- Status:
ALC2/2017 Deferred
06.06.2017

Lic.No/Date:0710107705 Defer ’
25.02.2015 Date:18.07.2017 ‘

from the firm in response to DIPP |
on 25.5.2017. |

Meet No/Date:5/80- ~ Istatus:
;AL02/201 7 Deferred
06.06.2017

,Lic.No/D’até:531001847g Defer ‘
17.03.2015 Date:18.07.2017 |

for their
expedite their comments.
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T ~
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Case No.:20/3l80- Party Name: AUTOMAT 'Meet No/Date:5/80- Status:

ALC2/2015 IRRIGATION PVT. LTD.  ALC2/2017 Deferred
06.06.2017 |

g HQFie RLA File  Lic.No/Date:0610393719 Defer = i

8 .01/80/050/00020/AM16/ 05/23/040/00580/AM15/ 24.03.2015 Date:18.07.2017 |

Decision: The committee noted that firms aﬁbliééﬁdn”syehtm to MSME (chemical ) on 16.2.2017 for|
their comments. It is decided to remind MSME ( chemical ) to expedite their comments. Case is |
| |deferred to 18.7.2017 ‘

Case No.:8/9/80- ‘Party Name: SOPLAR 'Meet No/Date:5/80- " status:
ALC2/2015 INDIA PVT.LTD, 'ALC2/2017 Deferred
06.06.2017
HQ File RLA File ‘-Lic.No/Date:0710107912 Defer ‘f
9 :01/80/050/00193/AM16/ :07/21/040/01140/AM15/ 24.03.2015 Date:18.07.2017 |

Decision: The Committee noted that the firm’s reply dated 26.01.2016 has been sent to MSME on |
:22.02.2016 for comments. As requested by MSME copy of the reply again sent to them on|
03.06.2016. Itis decided to remind MSME to expedite their comments. ’
Case is deferred to 18.07.2017

Case No.:46/3/80- Party Name: DYNAMATIC Meet No/Date:5/80- Status:
ALC2/2015 TECHNOLOGIES ALC2/2017 Deferred
LIMITED, 06.06.2017
HQ File RLA File Lic.No/Date:0710107930 Defer
o101 /80/050/00046/AM16/ 07/24/040/00462/AM15/ |25.03.2015 Date:18.07.2017 |

'Decision: The Committee noted that information called for from the firm as per DIPP letter |
dated 28/04/2017 sent to the firm on 2552017 has not been received so for. It is decided to
send final reminder 10 the firm to furnish reply within 15 days of uploading of the minutes failing |
which the case will be rejected without further notice with direction to the firm to pay applicable |
custom duty with interest for EODC. Case is deferred to 18.07.2017.

Gase No.65/3/80- party Name: SROMAC | Meet No/Date:5/80- Status:

ALC2/2015 'ENGINEERING ALC2/2017 Deferred

; INDUSTRIES LIMITED, 06.06.2017

11 HQ File B ~ " ILic.No/Date:0710107942 Defer
:01/80/050/00065/AM16/ 07/24/040/00473/AM15/ 26.03.2015 Date:18.07.2017 |

Decision:The committee noted that informafion ‘furnAi'shed by the firm sentto DHi on 22.3.2016.1t|
is decided to remind DHI to expedite their comments. Case is deferred to 18.07.2017

“Icase No.:12/9/80- Party Name: NETAFIM  Meet No/Date:5/80-  [status:
ALC2/2015 IRRIGATION INDIA ALC2/2017 Deferred
PVT.LTD. 06.06.2017
i HQ File / RLA File " [Lic.No/Date: 3410041122 Defer 1
12.01/80/050/00197/AM16/ '34/24/040/00263/AM15/ |06.04.2015 Date:18.07.2017 |

Decision: The committee noted that the firm’s reply dated 10.08.2016 has been sent to MSME
(Chemical) on 22.08.2016 for examination and comments. It is decided to remind MSME to|
expedite their comments. Case is deferred to 18.07.2017 ‘

~Icase No.:57/25/80- \Party Name: DYNAMATIC Meet No/Date.5/80- fé’té’t’ﬁs": s
| ALC2/2016 TECHNOLOGIES \ALC2/2017 Deferred
13 LIMITED, 06.06.2017 L
'HQ File RLA File : LicﬁNo/Daté?o71b1080177Defer i
:01/80/050/00617/AM17/ ;07/21/040/01174/AM15/ 15.04.2015 Date:18.07.2017 | _ e+
e ' R Ap-s I

= 2R



14 firm

15

Decision: The Committee noted that information called for from the firm as per DIPP letter’
dated 28/04/2017 sent to the firm on 25.5.2017 has not been received so far. It is decided to|
send final reminder to the firm to furnish reply within 15 days of uploading of the minutes failing |
which the case will be rejected without further notice with direction to the firm to pay applicab|e§
custom duty with interest for EODC. Caseis deferred to 18.07.2017.

Case No.:14/25/80- Party Name: MATRIX Meet No/Date:5/80- "~ [status:
ALC2/2016 MEDITEC PVT. LTD. 'ALC2/2017 Deferred i;

06.06.2017 | ‘
HQ File RLA File lLic.No/Date:0810136256 Defer

Decision: The committee noted that DIPP vide U.O No. 12.43/2017-TSW/27 dated 6.6.2017
has raised deficiency in firms application and decided to call for following information from the

-01/80/050/00574/AM17/ -08/24/040/00229/AM16/ 112.10.2015 Date:18.07.2017:’:

1. List of export items [Orthopedic implants-NaiIs(lOOO No.)] alongwith the%
quantity of each type of Nail in Nos. & net weight thereof. %

2. Details/basis for the Gross weight of raw material required for each type of |
Nail supported by size of Nail and size of raw material blank.

3= Information in respect of SI. No. 3,4 & 11 of Standard Deficiency Format, Nail i

wise. ‘
Case is deferred to 18.07.2017 |

Case No.:42/5/80- ~ |Party Name: PLANSEE | Meet No/Date:5/80- Saas |
ALC2/2017 INDIA HIGH ALC2/2017 Deferred
PERFORMANCE 06.06.2017 ;
MATERIALS PVT LTD
HQ File e ~ RLAFile Lic.No/Date:0710108948 Defer

:01/80/050/00103/AM18/ -07/24/040/00192/AM16/ 26.10.2015 Date:18.07.2017

Decision: The committee “oted that DIPP vide U.O No. 12/43/2017-TSW/15 dated 06.6.2017
has raised deficiency in firms application and decided to call for following information from the
firm
1. Specific name(s) of export items atSl.No.1,2 &3, as the existing name of export items |
namely, machined parts of Tungsten Molybdenum & Tantalum for Semiconductor Industry,
is very generic.
2. Information in respect of Sl. No. 3,4,5&11 of Standard Deficiency Format, export product‘%§
wise.
3. Sale price of Tungsten, Molybdenum and Tantalum scrap generated during the
manufacturing process supported by documentary evidence like copies of sale invoices. |

Case is deferred to 18.07.2017

‘Case No.:16/16/80- Party Name: VEE KAY  Meet No/Date:5/80- et |

'ALC2/2016 VIKRAM & CO LLP \ALC2/2017 Deferred
06.06.2017 |

16 HQ File RLA File ~Lic.No/Date:0810136711 Defer ,

16 .91/80/050/00391/AM17/ -08/24/040/00308/AM16/ 11.12.2015 Date:18.07.2017

Decision: The committee noted that the firm's application has been sent o MSME on 13.12.2016 |
for examination and comments. Itis decided to remind MSME to expedite their comments. Case
is deferred to 18.7.2017.

o Wi s K. P sincH
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send final reminder to
‘which the case will be rejec

Case No.:20/7/80-
ALC2/2016

HQ File

-01/80/050/00241/AM17/

Decision: The committeé noted tha
directly throug

18.01.2017 to the firm
20.02.2017 through e-mail

Case No.:1/6/80-
ALC2/2016

HQ Fil

e
‘:01/80/050/00160/AM17/

Decision: The committee
(Chemical)

expedite their comments . Case is

Case No.:8/1/80-
ALC2/2016

HQFile :
.01/80/050/00466/AM16/

Decision: The committee
sent to
deferred to 18.07.2017.

Case No.:2/1 3/80-
ALC2/2016

HQ File
:01/80/050/00343/AM17/

Decision: The committee

Ifor examination and comments. It is decide

deferred to 18.07.2017.

Case No.:1 2/7180-
VAL021201 6

HQ Filew e
:01/80/050/00233/AM17/
Decision: The committee

AA No. for the samé set of Import - Export

reminder dated 26.4.2017

15 days of uploading of the minutes failing

on 27.10.2016 for their comments. It is decide

Party Name: POLYCAB

'WIRES PVT.LTD.

'RLA File

:03/95/040/00834/AM16/
t DEIT sent

to furnish informati

h e-mail and this office sent

ted without further notice with
‘custom duty with interest for EODC. Caseis

‘Meet No/Date:5/80-
ALC2/2017
06.06.2017
Lic.No/Date:03
11.02.2016
deficiency letter

10802488 Defer

Status:
Deferred

Date:18.07.2017 i

dated 09.11.2016 and |
reminder to the firm on

on, no information received so far. It is decided to|

the firm to furnish reply within 15 days of uploading of the minutes failing
direction to the firm

to pay applicable

deferred to 18.07.2017.
Party Name: DECON Moot No/Date:5/80- Status:
INDIA PLASTICS PVT.  ALC2/2017 Deferred
LTD., 06.06.2017 |
RLA File Lic.No/Date:3110066049 Do~ - |
'31/83/040/00187/AM16/ 14.03.2016 Date:18.07.2017 |

noted that the firm

deferred to

's reply dated

18.07.2017.

13.10.2016 has been sent to MSME |
d to remind MSME

( chemical ) to|

«Part'yName: AZAD Meet No/Date:5/80- ‘;SNtatlkJs:
ENGINEERING PRIVATE ALC2/2017 Deferred
LIMITED 06.06.2017 |
RLAFile " ILic.No/Date:0910063457 Defer

1109/24/040/00736/AM16/
noted that the firm's additional in
DHI on 09.11.2016. 1t is decided to remind DHI

Party Name: ZENITH :

'PRECISION PVT

RLA File

2207/24/040/00044/AM17/

noted that the

“|party Name: HONDA =

TRADING
CORPORATION |
PVT. LTD.

~RLAFile
:05/23/040/00053/AM17I
noted that as desired by DHI,

It is decided to s

with direction to the firm to pay applicable cus

18.7.2017.

firm's apblication
d to remind M

129.03.2016

formation dated 0
to expedite their comments . Case is|

Date:18.07.2017 |
8.11.2016 has been

"~ IMeet No/Date:5/80- status:
ETD., ALC2/2017 Deferred
06.06.2017 |
~Lic.No/Date:0710109739 Defer |
29.04.2016 Date:18.07.2017 |
has been sent to MSME on 20.09.2016 |

Méet No/Date:5/80-
ALC2/2017

NDIA  |06.06.2017

Lic.No/Daté:omosgssé% Defer

17.05.2016

Products for which norms

SME to expedite their comments. Case is |

Status:
Deferred

;Date:18.07.2017\

the firm was requested to furnish earlier |
was fixed followed by

end final reminder o the firm to furnish reply within |

tom duty with interest for

which the case will be rejected without further notice |
EODC.

Caseis deferred to |

wo WMo RAB/K. P. SINGH

%) 2 AL
_:ﬁ‘k"v, gtor General of Forelgn Trade
AT BITgIX wETSR Ay
ggladaéneral of Foreign Trade
T /Deptt. of Commerce
HFAXHTR/ Govt. of India

SETT WA '=r§ o=
Udyog Bhawan, New Delhi
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'ALC2/2016

‘:01/80/050/00234/AM17/
Decision: The committee noted
103.10.2016 for exami

Case No.:10/7/80-

Party Name: OMEGA :Meet No/Date
ALC2/2016 SEPARATIONS INDIA ALC2/2017
P PRIVATE LIMITED 106.06.2017
HQ File RLA File
:01/80/050/00231/AM17/ :32/24/040/00004/AM17/ 118.05.2016
= o e e adebeb s e

:5/80-

Status:
Deferred

Lic No/Date:3210077894 Defer

Date:18.07.2017 |

Decision: The committee noted that the firm's aypplicvatio'h has been sent to MSME on

24.06.2016 for examination and comments. It is decided to rem
comments. Case is deferred to 18.07.2017.

Case No.:13/7/80-
ALC2/2017
§O6.06.2017

PRIVATE LIMITED
HQ File RLA File

:08/24/040/00057/AM1 7/ 125.05.2016

nation an
comments. Case is deferred to 18.07.2017.

Decision: The committee noted that the firm’s applicaﬁon has been sentto M
for examination and comments. It is decided to remind MSME to expedite their comments. Case is |

deferred to 18.07.2017.

25

26

‘Case No.:9/16/80- Party Name: SHIV “IMeet No/Date
ALC2/2016 'HYDROMET \ALC2/2017

06.06.2017
HQ File RLA File '

-24/24/040/00009/AM17/ 24.06.2016

-01/80/050/00384/AM17/

Party Name: ANGIPLAST  Meet No/Date:
Lic.No/Date:0810137979 Defer

that the firm's application has been sent to
d comments. It is decided to remind MSME to expedite their |

:5/80-

~ILic.No/Date:2410042006 Defer

ind MSME to expedite theiriét

‘Status:
Deferred

5/80-

Date:18.07.2017
MSME (Chemical) on|

Case No.:7/1 6/80- “PartVy Name: SHREE ?Mééi N'o‘lD‘at‘é:SISO— ~[status:
ALC2/2016 GAYATRI HEALDS MFG. |ALC2/2017 Deferred

Co. 06.06.2017
'HQ File RLA File " ILic.No/Date:5210041915 Defer »
-01/80/050/00382/AM17/ -52/24/040/00013/AM17/  102.06.2016 Date:18.07.2017 |

SME on 02.11.2016 |

fStatus:
Deferred

Date:18.07.

2017 |
7 x|

Decision: The committee noted that the firm's application has been sent to MSME on 02.11 2016 |
for examination and comments. Itis decided to remind MSME to expedite their comments. Case

is deferred to 18.07.2017.

Case No.:27/25/80- Party Name: DH‘A_IGVENT”  |Meet No/Date
ALC2/2016 SCM SOLUTIONS \ALC2/2017

PRIVATE LIMITED 06.06.2017
HQ File RLA File

129.06.2016
from th

:01/80/050/00587/AM17/ -09/24/040/00171/AM17/

'Decision: The Committee noted information calledﬁf'or'
No.30(6)/17-ME dated 18.04.2017 sent to the firm on 25.
reminder to the

case will be rejected without further notice with direction to the firm to pay applicable custom

with interest for EODC. Caseis deferred to 18.07.2017.

‘“Lw'ii:.N’of/Daté:OQ‘l006387'0 Defer

‘Status: '
Deferred

-5/80-

i

Date:18.07.2017 |
e firm as per MSME Uo |

5.2017. It is decided to send final |
firm to furnish reply within 15 days of uploading of the minutes failing which the |

duty |

e FEITa T

Qy eneral of Foreign Trade
fAuT/Deptt. of Commerce

aTa AX®dTI/ Govt. of india

=TT I,
Udyog Bhawan, New Delhi



Case No.:34/5/80- Party Name: DICKINSON | Meet No/Date:5/80- ~ status:

ALC2/2017 FOWLER PVT. LTD. ALC2/2017 Approved |
| 06.06.2017 i i
HQ File RLA File "~ lLicNo/Date:0710110146 |

<:01/80/050/00095/AM18/ -07/24/040/00146/AM17/ 125.07.2016 z |
Decision: The committee decided to ratify the norms based on the recommendaﬂti'on‘off)’iAPPm'
letter no. 12/43/2017-TSW/27 dated 6.6.2017 is as under :- ,
1. Import items at Sl. No. 1 to 6, 10, 11, 14 to 34 & 36 to 78 may be allowed on net to net |
basis with accountability clause.
2. Import items at Sl. No.7to0 9, 12 & 13 may be allowed as per packing policy.
3 Import item at Sl. No. 35 may be allowed as 1.02 Mtr./Mtr. content in the export
product.
'RA concerned may Take further necessary action accordingly

27

Case No.:3/13/80- ‘ ”@Part'y Name: ZENITH Meet Nok/bat'é':m‘S/Sd-‘ ~status: o ‘
ALC2/2016 PRECISION PVT LTD.,  |ALC2/2017 Deferred
| 06.06.2017
,g HQFile RLA File ~—Lic.No/Date:0710110157 [Defer - Fhode
01/80/050/00344/AM17/ 07/24/040/00142/AM17/ 26.07.2016 Date:18.07.2017 |

Decision: The committee noted that the firm's application has been sent to MSME on 20.09.2016 |
for examination and comments. Itis decided to remind MSME to expedite their comments. Case is |
deferred to 18.07.2017. f.

Case No.:35/5/80- Party Name: DICKINSON 'Meet No/Date:5/80- ‘Status:

ALC2/2017 FOWLER PVT. LTD. ALC2/2017 Approved
106.06.2017

HQ File SN e Lic.No/Date:0710110213

:01/80/050/00096/AM18/ ‘:07/24/040/00150/AM17/ 104.08.2016
Decision: The committee decided to ratify the norms based on the ‘ecommendation of DIPP
letter no. 12/43/2017-TSW/29 dated 6.6.2017 is as under :-
o9 “UOM” of import items at Sl. No. 9, 65 & 66 may be corrected as “Meters” 5
~ 1. Import items at Sl. No. 1 to 64 & 67 t0 120 may be allowed on net to net basis with |
accountability clause. 1
2. Import items at Sl. No. 65 & 66 may be allowed as 1.02 Mtr./Mtr. content in the export |
product.
3. Import items at Sl. No. 121 to 125 may be allowed as per packing policy.

i

RA concerned may take further necessary action accordingly.

Case No.:5/14/80- Camtame: - Meet No/Date:5/80- Status: |
ALC2/2016 INJECTOPLAST PVT.LTD ALC2/2017 Deferred
06.06.2017 |

30 HQ File RLA File Lic.No/Date:0610038435 Defer
-01/80/050/00355/AM17/ '06/24/040/00015/AM17/ |09.08.2016 Date:09.05.2017

'.;‘Déé‘isiyon:The committee noted that ”applkic;étkibn sent to MSME on 4.10.2016 for commef\ts;lyfi”s\
‘decided to remind MSME to expedite their comments. Case is deferred to 18.07.2017. 4

Case No.:8/13/80- : Par{y N'ame:' ' : Meet No/Date:5/80- %;Status:
31 ALC2/2016 TECHNOMEC ROLL ALC2/2017 Deferred
MANUFACTURING "’06.06.2017 !

'COMPANY PVT. LTD.,

@50 =iE /K. P. SINGH
=qTars

Depu 9 neral of Forelgn Trade

Direstorate General of Forelgn Trade

7‘ farrUDeptt. of Commerge

IR |aTHTL/ Govt. of India

. Sl
udyog Bhawan, New Delhl



HQ File RLA File Lic.No/Daté:08101 38478 Defer
k‘.01/80/050/00349/AM17/ ;08/24/040/00195/AM17/ 12.08.2016 Date:18.07.2017

Decision: The committee noted that the firm’s application has been sent to DHI on 02.12.2016 for |
examination and comments. It is decided to remind DHI to expedite their comments. Case is |
deferred to 18.07.2017.

Case No.:36/19/80- Party Name: SCHOTT Meet No/Date:5/80- Status:
ALC2/2016 KAISHA PRIVATE ALC2/2017 Deferred

| LIMITED 06.06.2017

4 HQFile RLA File Lic.No/Date:0310807145 Defer
32/:01/80/050/00431/AM17/ 03/95/040/00365/AM17/ 16.08.2016 Date:18.07.2017 |

Decision: The Committee noted that hard cﬁbpyv of the firm's application has been not been |
received and decided to send reminder to the firm & RA to forward 4 sets of application to DGFT
HQ for consideration of the case. Case is deferred to 18.7.2017.

‘Case No.:37/5/80- Party Name: DICKINSON  Meet No/Date:5/80- 'Status:

ALC2/2017 FOWLER PVT. LTD. ALC2/2017 Approved
06.06.2017

HQ File RLA File Lic.No/Date:0710110286

:01/80/050/00098/AM18/ -07/24/040/00175/AM17/ 19.08.2016 .

Decision: The committee decided to ratify the norms based on the written ‘recor‘hmehdatfo‘nt
DIPP letter no 12/43/2017-TRW/33 dated6.6.2017 as under :- ?

33

1 Import items at Sl. No. 1 to 44 & 46 t0 125 may be allowed on net to net basis with |
accountability clause.
2. Import item at S No. 45 may be allowed as 1.02 Mtr./Mtr. content in the export |
products.

3. Import items at Sl. No. 126 to 130 may be allowed as per packing policy.

RA concerned may take further necessary action accordingly

Case No.:9/13/80- Party Name: TERUMO Meet No/Date:5/80- Status: |
ALC2/2016 PENPOL PRIVATE ALC2/2017 Deferred ;

LIMITED 06.06.2017 *
i HQ File RLA File " ILic.No/Date:5310019203 Defer |
34.01/80/050/00350/AM17/ "53/24/040/00012/AM17/ 26.08.2016 Date:18.07.2017 |

Deciéion:yThe'committee noted that the firm’s application has been sent to MSME (Chemi'cayl)’ on |
120.09.2016 for examination and comments. Itis decided to remind MSME ( chemical ) to expedite |
their comments. Case is deferred to 18.07.2017. ~

‘Case No.:17/16/80- Party Name: SHAKTI  Meet NojDate:5/80-  |Status:
ALC2/2016 PUMPS (INDIA) LTD.,, \ALC2/2017 Deferred
; 06.06.2017
- HQ File RLA File ~Lic.No/Date:5610004985 Defer f
-01/80/050/00392/AM17/ 56/24/040/00018/AM17/ 130.08.2016 Date:18.07.2017

Decision: The committee noted that firm has not replied to the deficiency letter dated |
28.4.2017raised by DIPP followed by this office reminder issued to the firm on 25.5.2017.
Case is deferred to 18.7.2017

e Case No.:18/16/80- Party Name: SHAKTI ~[Meet No/Date:5/80-  Status:
ALC2/2016 PUMPS (INDIA)LTD.,  |ALC2/2017 Deferred

@o -fxi"ﬁh., K. P. SINGH
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| ” (06.06.2017

HQ File RLA File Lic.No/Date:5610004986 Defer ;
:Q1/80/050/00393/AM17/ -56/24/040/00029/AM17/ 30.08.2016 §Date:18.07.2017:
Decision: The committee noted that firm has not replied to the defici/e'ncyml/etié‘r détéd§
28.4.2017raised by DIPP followed by this office reminder issued to the firm on 25.5.2017.

Case is deferred to 18.7.2017

" [Case No.:54/25/80- Pa‘rty“Nam'e:‘P"R‘rém“sicSNw ‘Meet No/Date:5/80- Status:
ALC2/2016 EQUIPMENTS(CHENNA |ALC2/2017 Approved
1) 106.06.2017
PVT.LTD., 1
HQ File RLAFile Lic.No/Date:0410162228 ‘

-01/80/050/00614/AM17/ -04/24/040/00085/AM17/ 130.08.2016

Decision: The committee decided to ratify the norms based on the recommendation of DIPP |
letter No.12/43/2017-TSW/37 dated 06.6.2017 as under:-

|

1. Net weight of export item may be modified as 13800 Kgs. ,,

37 2. Word “Relevant” may be prefixed with the description of import items at SI.|
No.1&3.

3. Words “size 19.05 MM 0D x2.11 mm thk” may be suffixed with the descriptioni

of import item at Sl. No. 1 and its quantity may be allowed as 2.374 MT (1

2596.9 Meters) on net to net basis as claimed by the firm.

4. \mport item at Sl. No. 2 may be allowed on net to net basis with accountability

clause.

5. Quantity of import items at SI. No. 3 may be allowed as 7.379 MT as 1.05

Kgs./Kg. content jon export item. |

RA concerned may take further necessary action accordingly “

Case No.:19/19/80- Party Name: L & T.MHPS Meet No/Date:5/80- ‘Status:

ALC2/2016 TURBINE GENERATORS |ALC2/2017 Deferred
PRIVATE LIMITED 06.06.2017 |

45 HQFile v e  ILic.No/Date:0310807493 Defer ‘,

38 .01/80/050/00414/AM17/ -03/95/040/00292/AM17/ 31 08.2016 Date:18.07.2017 |

Deckision:‘The committee noted that firm vide e mail has i'e'dﬁe's'ted to grant five month time e
upto sept. 2017 to furnish their reply. It is decided to allow time as requested. Case is deferred to|
18.07.2017.

Case No.:36/5/80- Party Name: bléklNSwON" Meet Nd/Daté:S/SO- : inta'tus': '

ALC2/2017 FOWLER PVT. LTD. \ALC2/2017 Approved
06.06.2017 ‘

'HQ File RLAFile " ILic.No/Date:0710110344

:01/80/050/00097/AM18/ ‘.07/24/040/00181/AM17/ 31.08.2016

Decision: The committee decided to ratify the norms pased on the recommendation of DIPP
9 letter No.12/32/2017-TSW/39 dated 28.04.2017 as under:-
1. Import items at Sl. No. 1 to 7, 13 to 65 & 68 to 146 may be allowed on%

net to net basis with accountability clause.
2. Import items at Sl. No. 8 to 12 may be allowed as per packing policy. f
3. Import items at Sl. No. 66 & 67 may be allowed as 1.02 Mtr./Mtr. |

; content in the export products.
RA concerned may take further necessary action accordingly.
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~ |Case No.:14/16/80- Party Name: 'Meet No/Date:5/80- ‘Status:

ALC2/2016 MOTHERSON SUMI ALC2/2017 Deferred
| 7 SYSTEMS LIMITED 06.06.2017 |
40 HQFile RLA File Lic.No/Date:0510399606 Dofer - = |
'01/80/050/00389/AM17/ :05/24/040/00263/AM17/ 02.09.2016 Date:18.07.2017 |

Decision: The committee noted that the firm's épﬁiéétioh has been sent to MSME (ChemiCal) on |
02.11.2016 for examination and comments. It is decided to remind MSME (Chemical ) to expedite |
their comments. Case is deferred to 18.7.2017. ‘

Case No.:15/16/80- Party Name: > '{Meet”No/‘Date:SIBO-k ‘Status:
ALC2/2016 MOTHERSON SUMI ALC2/2017 Deferred |
| SYSTEMS LIMITED 06.06.2017 ’z
4 HQFile RLA File —— lio No/Date:0510399607 [Defer
01/80/050/00300/AM17/  :05/24/040/00270/AM17/ 02.09.2016 Date:18.07.2017 |

Decision: The committee noted that the firm’s appl'i‘cati‘on has been sent to MSME (CNhem”i'Cél') on 1
02.11.2016 for examination and comments. Itis decided to remind MSME (Chemical ) to expedite |
their comments. Case is deferred t018.7.2017.

: ~Casé‘ No;:N3“911'9I80-H = ‘Pal:ty Né}héf BIO - TECH ' %Meéf ANbvl‘Date:5A/80- Statﬂs: ﬁéféfred

‘ALC212016 VISION CARE PVT.LTD {AL0212017
106.06.2017 ;

42 'HQ File RLA File ;Lic.No/Date:0810138599 Defer

~:01/80/050/00434/AM17/ :08/24/040/00206/AM17/ '02.09.2016 Date:18.07.2017 |

Decision: The Committee noted that the firm’s application has been sent to MSME (Chemical) on |
113.12.2016 for examination and comments. Itis decided to remind MSME (Chemical ) to expedite |
their comments. Case is deferred to 18.7.2017. 'l

==

‘Case No.:27/19/80- Party Name: DRIPLEX  Meet No/Date:5/80- ‘Status:
ALC2/2016 \WATER ENGINEERING  ALC2/2017 Deferred
PRIVATE LIMITED 06.06.2017 |
43 HQ File B Lic.No/Date:0510399629 Defer 3
-01/80/050/00422/AM17/ -05/23/040/00205/AM17/  106.09.2016 Date:18.07.2017

Decision: The committee noted ihat firm has not replied “to the deficiency letter dated
28.4.2017raised by DIPP followed by this office reminder issued to the firm on 25.5.2017
Case is deferred to 18.7.2017

Case No.:18/19/80-  Party Name: LARSEN & Meet No/Date:5/80- Status:
ALC2/2016 TOUBRO LIMITED ALC2/2017 Deferred
| 06.06.2017 |
HQFile RLA File Lic.No/Date:0310807654 Defer
44 .01/80/050/00413/AM17/ '03/95/040/00431/AM17/ 07.09.2016 Date:18.07.2017 |

Decision: The committee noted that as per DIPP submission the matter is concern to Ministry of |
Defence. It is decided to send the complete set of application to DRDO for their comments. :
Case is deferred to 18.7.2017.

‘Case No.:26/25/80- Party o MICON ™ - Meet No/Date:5/80- ‘Status:
ALC2/2016 AEROSPACE PVT LTD ALC2/2017 Deferred
45 06.06.2017 ;

HQ File BatlE. "~ ILic.No/Date:0910064161 Defer |
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‘Case No.:61/25/80-

46

\information at the earliest.

:01/80/050/00586/AM17/

raised deficiency in the

ALC2/2016 EQUIPMENT AND
VESSELS PVT LTD
HQ File RLA File T

-01/80/050/00621/AM17/ -34/24/040/00182/AM17/

Decision:The committee noted that final reminder sent to the

is awaited. Case is deferred to 18.7.2017

47

48

49
:01/80/050/00427/AM17/

‘Case No.:24/19/80-

Decision: Tﬁe committée noted that the

.09/24/040/00281/AM17/ ;
Decision: The Committee noted

‘Party Name: BARODA

21.09.2016 Date:18.07.2017

that MSME vide UO No.30(7)/17-ME dated 18/04/2017 has|
firm’s application. It is decided to remind the '
Case is deferred to 18.7.2017.

firm to furnish the requisite |

Meet No/Date:5/80- @Statuéi'
\ALC2/2017 Deferred |
06.06.2017 |
NLic‘No/Déte‘:34‘"10042545 Defer |
21.09.2016 Date:18.07.2017 |

firm on 25.5.2017, reply of the firm |

Party Name: BIO - TECH Meet No/Date:5/80- 'Status:
ALC2/2016 VISION CARE PVT.LTD ALC2/2017 Deferred
06.06.2017
HQ File RLA File ILic.No/Date:0810138716 Defer |
01/80/050/00419/AM17/ :08/24/040/00238/AMAT/ 22.09.2016 Date:18.07.2017 |
Decision: : The Committee noted hat the firm's application has been sent to MSME (Chemical) |

on
expedite their comments.

13.12.2016 for examination and comments. It is decided to remind MSME (Chemical) to|
Case is deferred to 18.7.2017.

Case No.:35/19/80- Party Name: STERLITE Meet No/Date:5/80- |Status: ’

ALC2/2016 POWER TRANSMISSION ALC2/2017 Deferred
LIMITED 06.06.2017 ,

HQ File RLA File Lic.No/Date:0310808015 Defer |

-01/80/050/00430/AM17/ -03/95/040/00318/AM17/ 23.09.2016 Date:18.07.2017 |

firm's aypplication

has been sent to DEIT on 18.01.2017

for examination and comments. It is decided to remind DEIT to expedite their comments. Case is |

deferred to 18.7.2017.

Case No.:32/19/80- Party Name: NEO fdas

ALC2/2016 WHEELS LTD (FRMLY
KNOWN AS VERSATILE
H.C.& ENG

HQFile RLA File

%:03/95/040/00775/AM16/

DeciSion:'The committee noted that
is awaited. Case is deferred to 18.7.2017.

'Meet No/Date:5/80- Status: @
ALC2/2017 Deferred ‘
06.06.201 7

~Lic.No/Date:0310808070 |Defer :

Date:18.07.2017

26.09.2016

final reminder sent to the firm on 25.5.2017, reply of the firm |

Case No.:4/25/80- Party Name: PREMIER “[Meet No/Date:5/80- Status:
'ALC2/2016 INDUSTRIAL ALC2/2017 Deferred

'CORPORATION LIMITED 06.06.2017 AN
HQFile RLA File " 'Lic.No/Date:0310808076 Defer

50

:01 /80/050/00564/AM17/ -03/95/040/00934/AM1 6/

26.09.2016 ;Date'.18.07.2017;

Decision: The committee noted that the firm's application has been sent to MSME on 10.03.”2617‘
for examination and comments. It is decided to remind MSME to expedite their comments. Case

is deferred to 18.7.2017.

"
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" 'Case No.:43/19/80- Party Name: TERUMO Meet No/Date:5/80-  Status:
‘ALC212016 PENPOL PRIVATE |ALC2/2017 Deferred
o 7 ; LIMITED 106.06.2017
54 HQFile RLA File %Lic.No/Date:53'1'obigézskoéfe'r”’ =
: ¢:01/80/050/00438/AM17/ 253/24/040/00018/AM17/ 129.09.2016 ‘,Date:18.07.2017f
Decision: The committee noted that the firm's application has been sent to MSME (Chemical) on |
13.12.2016 for examination and comments. Itis decided to remind MSME (Chemical) to expedite |
their comments. Case is deferred to 18.7.2017. ‘
Case No.:45/25/80- Party Name: DEE Meet No/Date:5/80- Status:
ALC2/2016 DEVELOPMENT iALCZ/2017 Deferred
'ENGINEERS LTD. 106.06.2017
HQ File RLA File Lic. No/Date:0510399935 Defer
101/80/050/00605/AM17/ :05/23/040/00296/AM17/ i29-09-2016 ;Date:18.0742017 i
Decision: The committee decided to call for the following information as per the qeficiency raised |
by DIPP vide their letter No 12/43/2017-TSW/52 dated 06.6.2017 as under:-
52

product wise.

2. Quantity of export item in meters also in addition to its weight.
3. Quantities of import items at SI. No. 1 to 4
weights.

1. Information in respect of SI. No. 3,4,5&11 of Standard Deficiency Format, export‘:

1

in meters also in addition to theirz

4. Quantities of import items at Sl. No. 510 10 in Nos. alsoin addition to their weights. |

RA may take further necessary action accordingly.

(Case No.:8/19/80- Party Name: ‘ EMeétNé/Déte:B/SO- ‘Status:

ALC2/2016 MOTHERSON SUMI  ALC2/2017 Deferred
SYSTEMS LIMITED 06.06.2017 %

HQF Tihte. . éLic.No/Daté:051o400038 Defer &

| le |
53 .01/80/050/00403/AM17/ '05/24/040/00314/AM17/ [05.10.2016

Date:18.07.2017

:becision:”The committee noted that the firm’s apblicaﬁon has been sent to MSME (Chemical) on g
13.12.2016 for examination and comments. Itis decided to remind MSME (Chemical) to expedite |

their comments. Case is deferred to 18.7.2017.

Case No.:52/25/80- 'Party Name: EXCELLENT |Meet No/Date:5/80- Status:
ALC2/2016 HI-CARE PRIVATE ALC2/2017 Deferred
LIMITED 06.06.2017 ‘
RLA File ~ ILic.No/Date:0410162359 Defer

54 HQ File ;
:01/80/050/00612/AM17/ .04/24/040/00105/AM17/ 07.10.2016

Date:18.07.2017

Decision: The committee "oted DEIT has sent Jeficiency letter to the firm vide their letter No. 17
(20 )/2017-|PHW dated 15.5.2017. It is decided to remind the firm to furnish information at the

‘earliest to DIET under intimation to this office . Case is deferred to 18.7.2017.

Party Name: BOYSEN  Meet No/Date:5/80-
INDIA PRIVATE LIMITED | ALC2/2017
06.06.2017

‘Ccase No.:50/25/80-
'ALC2/2016

RLA File

‘:05/23/040/00288/AM1 7/ 113.10.2016

~ HQFile
55 01/80/050/00610/AM17/

Decision: The committee noted that the s application has been sent to MS
for examination and comments. Firm vide e mail dated 15.5.2017 stated that a
is issued under repeat basis. It is decided to confirm from RA concerned re

| authorisation is issued on repeat basis or not. Case is deferred to 18.7.2017.

12—

Lic.No/Date:0510400087 Defer

:'Status':
Deferred

Date:18.07.2017 |

ME’on"10.b§.éb17@
bove authorisation |

garding whether |

@ ur
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Case No.:34/19/80-
ALC2/2016

56 HQ File

Party Name: THERMAX

-01/80/050/00429/AM17/  1:31 /83/040/00088/AM17/

'Decision: The committee noted that the firm’s ap
examination and comments and again firm’s applica

decided to remind DHI

" [Case No.:26/19/80-
ALC2/2016

57 HQ File

Meet No/Déte:5/80-

LT, ALC2/2017
06.06.2017
RLA File
18.10.2016
plicat

§Status:
iDeferred

~LicNo/Date:3110066368 [Defer

Date:18.07.2017|

ion has been sent to DHI on 13.12.2016 fbrf
tion sent to the DHI on 16.03.2017. It is|

to expedite their comments. Case is deferred to 18.7.2017.

‘Party Name:
CARPASTRETCH INDIA
PRIVATE LIMITED

RLA File

-01/80/050/00421/AM17/  :31 /83/040/00096/AM17/

Decision: The committee noted that the firm’s applica
13.12.2016 for examination and comments. It is decided to remind MSME (Chemical) to expedite |
their comments. Case is deferred to 18.7.2017.

Case No.:13/19/80-
ALC2/2016

58 'HQ File

Party Name: TERUMO
'PENPOL PRIVATE
LIMITED

'RLA File

-01/80/050/00408/AM17/ ;:53/24/040/00020/AM1 71

'Meet No/Date:5/80-
ALC2/2017
06.06.2017

Status:
Deferred

Lic.No/Date:3110066369 Defer

119.10.2016
tion has been

~ IMeet No/Date:5/80-
ALC2/2017
06.06.2017

Lic.No/Date:53100192
27.10.2016

Date:18.07.2017

sent to MSME (Chemical) on |

Statué: s
Deferred

34 Defer
Date:18.07.2017 |

Decision: The committée noted that the firm’s applicaﬁbr\mﬁa‘s’ﬁt‘)-eer{ ééﬁf to MéMVEW(CYhémiEéI)Bn

13.12.2016 for examination and commen

their comments. Case is deferred to 18.7.2017.

Case No.:62/25/80-
ALC2/2016

HQ File

Party Name: BARODA
'EQUIPMENT AND
VESSELS PVT LTD

"IRLA File

-01/80/050/00622/AM17/ -34/24/040/00214/AM17/

59

Decision: The Committee n

ts. It is decided to remind MSME

Meet No/Date:5/80-
‘,ALCZ/2017
106.06.2017

" ILic.No/Date:34100426
28.10.2016

through email. In response firm furnished information vide their letter date

DIPP on 12.5.2017 for

incomplete in respect of SI. No 5 &11 It is decide

their comments. DIPP has stated that information fu
d to call for complete information in respect of

Sl. No 5 &11. Case is deferred to 18.7.2017

" |Case No.:29/25/80-
ALC2/2016
 HQFile
60!
Decision: The Commi

:Party Name: RAGHU‘

Meet No/Date:5/80-

VAMS| MACHINE TOOLS 1ALCZ/2017

PRIVATE LIMITED
" RLAFile

:01/80/050/00589/AM17/ -09/24/040/00418/AM17/
ttee noted that the firm has not replied to

MSME) sent to the firm vide e mail dated 5.4.2017 fol
is decided to sent final reminder to the firm to furn
‘minutes failing which the case will be rejected witho

pay applicable custom

1 Case No.:51/25/80-
©1 aLc2/2016

duty with interest for EODC. Caseisd

}Parfy Name:
éROBERTSHAW

Iz

06.06.2017

(Chemical) to expedite |

Staths: :

Deferred
37 Defer
Date:18.07.2017 |

oted that deficiency (raised by DIPP) sent to the firm on 05.04.2017

d 17.4.2017 sent to|

rnished by the firm is|

: ;statué:m P
Deferred

Lic.No/Date:0910064352 | Defer

07.11.2016

lowed by e mail T

Date: 18.07.2017 |

the déficiehéy letter A(raised by;
eminder dated 25.5.2017.1t

ish reply within 15 days of uploading of the
ut further notice with direction to the firm to|

fl‘\lleét Nou/Date'.5]80-~ :

\ALC2/2017

eferred to 18.7.2017.

Status:
Deferred
o WeNF B /K. P. SINGH
{7
Deputy Di ‘»{”-‘ e | of Foreign Trade
Direztorate General of Foreign Trade
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[YHIR/ Govt. of India
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CONTROLS PRIVATE 06.06.2017

LIMITED
HQ File RLA File Lic No/Date 3110066394 Defer |
01/80/050/00611/AM17/ :31/83/040/00105/AM17/ 1111 2016 Date:18.07.2017

Decision: The Committee noted that information called for from the firm as per DIPP uo

N012/32/2017/-TSW  dated 28/04/2017 followed by reminder issued to the firm on 25.5.2017 |

'has not been received so far. It is decided to sent final reminder to the firm to furnish reply within |

15 days of uploading of the minutes failing which the case will be rejected without further notice |

with direction to the firm to pay applicable custom duty with interest for EODC. \'
Case is deferred to 18.7.2017.

Case No.:28/25/80- Party Name: DILIGENT ~ [Mest No/Date:5/80- |Status:

ALC2/2016 SCM SOLUTIONS ALC2/2017 Deferred
PRIVATE LIMITED 06.06.2017 \

HQ File PR Lic.No/Date:0910064404 Defer

01/80/050/00588/AMA7/  :09/24/040/00422/AM17/ 118.11.2016 Date:18.07.2017 |

62

Decision: The Committee noted that MSME vide ID Note No.30(5)/17-ME dated 18.04.2017 has |
raised deficiency in the firm’s application and deficiency letter issued to the firm on 25.5.2017. It;
is decided to send final reminder to the firm to furnish reply within 15 days of uploading of the |
minutes failing which the case will be rejected without further notice with direction to the firm to|
pay applicable custom duty with interest for EODC. Case is deferred to 18.7.2017 ?

i
i
i

Case No.:48/19/80- Party Name: APAR = M'Meyet‘Noleat’e:5180- ‘Status:

ALC2/2016 INDUSTRIES LIMITED ALC2/2017 Deferred
06.06.2017 '

63 HQ File ' 'RLA File : “ILic.No/Date:0310809187 Defer

-01/80/050/00443/AM17/ -03/94/040/00714/AM17/ 22.11.2016 Date:18.07.2017 |

Decision: The Committee noted that DIET has issued deficiency letter to the firm vide letter No.
17/42/2016-IPHW dated 5.6.2017 to furnish information. Case is deferred to 18.7.2017.

" [Case No.:45/19/80- Party Name: SIRIA IMPEX [Meet No/Date:5/80- ‘Status:

. ALC2/2016 PVT.LTD. ALC2/2017 Deferred

: 06.06.2017

;64‘HQ File . RiaEle " [Lic.No/Date:0510400553 |Defer 1
64 .01/80/050/00440/AM17/ 05/24/040/00409/AM17/  130.11.2016 Date:18.07.2017

Decision: The Committeé noted that hard copy of the firm’s application has been not been
received and decided to send reminder to the firm and RA to forward 4 sets of application to
'DGFT HQ for consideration of the case. Caseis deferred to 18.7.2017.

‘ICase No.:46/19/80- Party Name: SPIRAL EHL Meet No/Date:5/80- [Status: |
ALC2/2016 ENGINEERING PRIVATE ALC2/2017 Deferred ,
LIMITED 06.06.2017 |

&5 HQ File " 'RLAFile " ILic.No/Date:0510400579 Defer
-01/80/050/00441/AM17/ 05/24/040/00378/AM17/  101.12.2016 Date:18.07.2017 |

Decision:The committee noted the ‘éommé'nts‘ furnished by DRDO vide their leﬁeré
No.DlC/SCOMET/4801/M/17 dated 28.4.2017. Itis decided to ask the firm to furnish net welght‘i
of export product and in number. case is deferred to 18.7.2017. ﬁ

Caso No S350 Party Name: KELVION “IMeet No/Date:5/80- Status:

ALC2/2016 INDIA PVT LTD ALC2/2017 Deferred

66 | 06.06.2017 |

HQFile ~ |RLAFile "Lic.Nb/Date_:om03,09306 Defer ;_
= %& e
Deputy Dir eral of Forelgn Trade
e =R AT enad
' ‘1 Direstorate General of Foreign Trade

/Deptt. of Commerce
HTRA _FXDH X/ Govt. of India

TENRT A, =r§ fa=h
Udyog Bhawan, New Delhi



1.03/94/040/00791/AM17/ 14.12.2016 Date:18.07.2017

noted that firm has submitted reply vide e mail dated 26.5.2017 sent o |
it is decided to |

:01/80/050/00565/AM17/

Decision: The committee
DIPP and as per DIPP deficiency letter No. 12/43/2017-TSW/66 dated 06.6.2017 ,

ask the firm to submit following information:-

& 12 of Standard Deficiency Format, componenti

1. Information in respect of SI. No. 4, 11
wise.
2. Gross weight of 1 No. of blank (dimension 0.6 mm X 450 mm x 899 mm) for Plate Model

NT 100 has been indicated as 2.830 Kgs. in the calculations and the same may be |
clarified and corrected as it should be 1.942 Kgs. '

case is deferred to 18.7.2017

Case No.:58/25/80-
ALC2/2016

HQ File

67 -01/80/050/00618/AM17/

Decision: The Committee

the information to Technica

noted that firm h
| authority and place the cas

‘Péfty Name: VSTV'EEL“S‘TR(P/S”

'\WHEELS LTD.

RLA File
-30/24/040/00031/AM17/

Case is deferred to 20.6.2017.

Case No.:28/5/80-
ALC2/2017

68 HQ File
-01/80/050/00089/AM18/

Decision:The committee

Party Name: AZAD
ENGINEERING PRIVATE
LIMITED
RLA File e
:09/24/040/00480/AM17/

as furnished the information .
e before next norms committee meeting.

'Meet No/Date:5/80- 'Status: |
ALC2/2017 Deferred

06.06.2017 ? 1
Lic.No/Date:30101 03906 |Defer ‘
23.12.2016 Date: ,ﬁ
‘ 20.6.2017 |

tis decided to send

: fi\/léet No/Date:5/80- ‘Status:
IALC2/2017 Deferred g
06.06.2017
Lic.No/Date:0910064517 |Defer %
23.12.2016 Date:18.07.2017 |

noted that the abplyicaﬁbhwryéceived sentto DHI on 2.6.2017 for their

examination and comments. Case is deferred to 18.7.2017

Case No.:29/5/80-
ALC2/2017

69 HQ File
-01/80/050/00090/AM18/

Decision: The committee

‘examination and comments. Case is deferred to 18.7.2017

|Case No.:31151804
'ALC2/2017

70 HQ File
01/80/050/00092/AM18/

Decision: The committee
examination and commen

" |case No.:27/5/80-
ALC2/2017
71

~ HQFile “
.01/80/050/00088/AM18/

Party Name: AZAD
ENGINEERING PRIVATE
LIMITED

" RLAFile

-09/24/040/00486/AM17/

" [Meet No/Date:5/80- ‘Status:
ALC2/2017 Deferred
06.06.2017 ,

Lic No/Date:0910064519 Defer |
23.12.2016 Date:18.07.2017 |

noted that the application received sentto DHI on 2.6.2017 for their

Party Name: AZA D
ENGINEERING PRIVATE
LIMITED

RLA File
-09/24/040/00489/AM17/

Party Name: AZAD
'ENGINEERING PRIVATE
LIMITED

RLA File
-09/24/040/00485/AM17/

(s

23.12.2016

noted that the application received sentto
ts. Case is deferred to 18.7.2017

‘Meet Nleate:5/80— ;AStatué: ‘
ALC2/2017 Deferred ‘
06.06.2017 | *
Lic.No/Date:0910064516 Defer

Date:18.07.2017 |
DHI on 2.6.2017 for their |

Meet No/Date:5/80- 3StatdAs.:‘
\ALC2/2017 Deferred
06.06.2017 ‘

ILic.No/Date:09 10064533 Defer

26.12.2016 Date:18.07.2017 |

s /K. P. SINGH

g AN
Direstorate General of Foreign Trade
faTT/Deptt. of Commerce
_qIRA |PHT/ Govt. of indla

=g T HaA,
Udyog Bhawan, ew Delhl



72

EDecwision: The committee noted that
lexamination and comments. Case is

'Case No.:30/5/80-

Party Name: AZAD ‘

'ALC2/2017 ENGINEERING PRIVATE |
LIMITED
HQ File RLA File ',

-01/80/050/00091/AM18/ -09/24/040/00488/AM17/ |

Decision: The committée

the application received sentto DHI on 2.6.2017 for their
deferred to 18.7.2017

Meet No/Date:5/80- 'Status:
ALC2/2017 Deferred
06.06.2017
 Lic No/Date:0910064536 [Defer ”

26.12.2016 Date:18.07.2017 |

noted that the application received sentto DHI on 2.6.2017 for their

examination and comments. Case is deferred to 18.7.2017

73

;74

745

28.4.2017 letter sent to the firm

Decision: The

Décisioni The Committee notedﬁthaf the

Case No.:17/25/80-

Party Name: ALPINE
ALC2/2016 COILS LLP
HQ File RLA File

:01/80/050/00577/AM17/
Decision: : The Committeé noted that as per

-04/24/040/00175/AM17/

deferred to 18.7.2017.

Case No.:20/25/80- Party Name: PANELLI

ALC2/2016 PUMPS & MOTORS
PRIVATE LIMITED

HQ File RLA File L

201/80/050/00580/AM17/ ‘208/24/040/00408/AM17/

Committee noted that the firm has not
letter dated 14.03.2017 sent to the firm on

Case No.:33/25/80- Party Name: BGR

'ALC2/2016 ENERGY SYSTEMS
LIMITED,
'HQ File RLA File

:01/80/050/00593/AM17/ -04/24/040/00159/AM1 7l

letter dated 14.03.2017 sent to the firm on

the firm on 25.5.20

case will be rejected without further notice with direction to the

with interest for EODC. Caseis deferred to 18.7.2017.

[Case No.:34/25/80- Party Name: BER
ALC2/2016 ENERGY SYSTEMS
| LIMITED,
HQ File RLA File

76

:01/80/050/00594/AM 17/  :04/24/040/001 58/AM17/

DIPP deficiency U.O
on 25.5.2017 to furnish the requisite the information . Case is

05.04.2017 throug
firm on 25.5.2017 with request to furnish the information with in 15 days, is awaited.
' Case is deferred to 18.7.2017.

firm has not replied to
05.04.2017 throug
17 to furnish reply within 15 days of uploading of the minutes failing which the

'Meet No/Date:5/80- ‘Status:
ALC2/2017 Deferred
06.06.2017

"~ ILic.No/Date:0410162652 Defer

Date:18.07.2017
No. 12 /32/2017-TSW dated |

02.01.2017

MeetNolDate:5/80-  Status:
IALC2/2017 Deferred
06.06.2017

“Lic.No/Date:0810139447 [Defer |
03.01.2017 Date:18.07.2017 |

cy (raised by DIPP) |
h email and final reminder sent to the |

reblyi“e‘d‘ to the deficien

'Meet No/Date:5/80- Status: .
ALC2/2017 Deferred z
06.06.2017 ‘ :
Lic.No/Date:0410162667 Defer |
06.01.2017 Date:18.07.2017 |

the deficiency (raiSed By Di‘PP) |
h email and final reminder sentto

firm to pay applicable custom duty

‘Meet No/Date':5/8“0-' Status: N ;
ALC2/2017 Deferred |
06.06.2017 | |
“ILic.No/Date:0410162668 Defer ;
06.01.2017 Date:18.07.2017

Ijec'i‘éion:' The Committee noted that the firm has not replied to the deficiency (raisedwbyblPP‘)

letter dated 14.03.2017 sent to the firm on 05.04.20
the firm on 25.5.2017 to furnish reply within

‘case will be rejected without further notice with direction to the firm to

with interest for EODC. Caseis deferred to 18.7.2017.

(6

17 through email and
15 days of uploading of the min

final reminder sentto |
utes failing which the |
pay applicable custom duty

o T
. P. SINGH
Deputy Director General of Forelgn Trade

Direstorate G HqHETIRRTST
=rfore eneral of Foreign Trade

/Deptt. of Comme
HIRT e
AR/ Govt. of India i

TENIT TG, ?‘{ =i
Udyog Bhawan, New Delhi



Case No.:60/25/80-

Party Name: GOA Meet No/Date:5/80-  [status:
ALC2/2016 THERMOSTATIC 'ALC2/2017 Deferred
INSTRUMENTS PVT. 06.06.2017 ; ﬁ
LTD., i '
HQ File RLA File Lic.No/Date: 1710006533 Defer

177
~ :01/80/050/00620/AM17/

Dec‘ision: The Committée

reminder to the firm. Case is

Case No.:23/25/80-

-17/24/040/00171/AM17/

noted as per DIPP “deficiency UO No.12/32/2017-TSW/@5 dated
28/04/2017, letter sent to the firm on 25.5.2017 to
deferred to 18.7.2017.

106.01.2017

furnish information. It is

\Party Name: ITRON ‘;Meet No/Daté:S/Sd—
ALC2/2016 INDIA PVT. LTD. \ALC2/2017
06.06.2017
7g HQ File RLA File Lic.No/Date:0510401221
-01/80/050/00583/AM17/ -05/23/040/00354/AM17/  [10.01.2017

Date:18.07.2017 |
decided to send|
|status: |
Deferred i

e |
Date:18.07.2017

Decision: The Committee noted as per DIPP deficiency raised vide UO No.12/32/2017-TSW/97 |
dated 28/04/2017, letter sent to the firm on 25.5.2017 to furnish information. It is decided to send

‘reminder to the firm. Case is

deferred to 18.7.2017.

‘Case No.:24/25/80- Party Name: ITRON 'Meet No/Date:5/80- Status:
ALC2/2016 INDIA PVT. LTD. \ALC2/2017 Deferred

, 06.06.2017
HQ File RLA File Lic. No/Date:0510401222 | Defer 1
01/80/050/00584/AM17/ :05/23/040/00364/AM17/ 10.01.2017 Date:18.07.2017

79

Decision: The Committee noted as pér lle’F’Mdeﬁciéyncy” raised vide UO
m on 25.5.2017. It is decided to send final reminder to the |

dated 28/04/2017, letter

sent to the fir

No.12/32/2017-TSW/98 |

firm to furnish reply within 15 days of uploading of the minutes failing which the case will be |
rejected without further notice with direction to the firm to pay applicable custom duty with interest |

for EODC. Case is deferred to 18.7.2017

Case No.:25/25/80- Party Name: ITRON Meet No/Date:5/80-
ALC2/2016 INDIA PVT. LTD. ALC2/2017

06.06.2017
HQ File RLA File 5 Lic.No/Date:0510401223
01/80/050/00585/AM17/ :05/23/040/00381/AM17/ 110.01.2017

80

aStaiu‘s .
Deferred

Defer =
%Date:18.07.2017

Decision: The Committee noted as per DIPP deficiency raised vide UO No.12/32/2017-TSW/99

dated 28/04/2017, letter sent to the firm on 25.5.2017 to furnish information. It is decided to send

final reminder to the firm to

furnish reply within 15

days of uploading of the minutes failing which

the case will be rejected without further notice with direction to the firm to pay applicable custom

duty with interest for

EODC. Caseisd

eferred to 18.7.2017.

ICase No.:33/5/80- Party Name: RAGH IMeet No/Date:5/80-
ALC2/2017 VAMS! MACHINE TOOLS ALC2/2017
’ PRIVATE LIMITED 06.06.2017
'81 HQ File RLAFile Lic.No/Date:0910064576
" :01/80/050/00094/AM18/ 09/24/040/00523/AM17/ 112.01.2017

iDecisioni The cdmmittee

noted that the abblViyéat‘idn received sent to DHI on

'examination and comments. Case is deferred to 18.7.2017

'SZV'casé"NoL‘:ssisltio- :
ALC2/2017

Party Name: FUTURE
TECH ENGINEERING

12

Meet No/Date:5/80-
ALC2/2017

‘StatusE :
EDeferred

~Défér
Date:18.07.2017

|

6.6.2017 for their

B Status e

Deferred

|9 HE yorfes faaeT TaATAIR
Deputy Director General of Forelgn Trade

=TIk
Direstorate General of Forelgn Trade
rTT/Deptt. of Commerce
AT AXB I/ Govt. of India

153010 Be o e
Udyog Bhawan, ew Delhi



PVT.LTD, ~ 106.06.2017

HQ File RIAFie  |LicNo/Date:0710110952 Defer f
101/80/050/00099/AM18/ :07/24/040/00311/AM17/ 12.01.2017 Date:18.07.2017

Decision: The committee noted that the application received sent to DRDO on 6.6.2017 for their
examination and comments. Case is deferred to 18.7.2017 :

‘[Case No.:64/25/80- Party Name: HANNING ~Meet No/Date:5/80- _ |Status:
ALC2/2016 MOTORS INDIAP LTD  ALC2/2017 Deferred
06.06.2017
HQ File RLA File " ILic. No/Date:3410042855 Defer z
-01/80/050/00624/AM17/ :34/24/040/00289/AM17/ 17.01.2017 Date:18.07.2017

83

84

85

Decision: The Committee noted that as per deficiency raised by DIPP vide UO No.12/32/2017-
TSW/99 dated 28/04/2017 letter sent to the firm on 25.5.2017 to furnish the requisite information. |
It is decided to send final reminder to the firm to furnish reply within 15 days of uploading of the |
minutes failing which the case will be rejected without further notice with direction to the firm to|
pay applicable custom duty with interest for EODC. Case is deferred to 18.7.2017. 5

Case No.:35/25/80- Party Name: JSSI 'Meet No/Date:5/80-  Status:
ALC2/2016 HYDRAULICS (P)LTD  ALC2/2017 Deferred

06.06.2017 .
HQ File RiAFle - = ;Lic.No/Da"te:051o4b1337"Defer R
-01/80/050/00595/AM17/  :05/23/040/00455/AM17/ 18.01.2017 Date:18.07.2017 |

Decision: The Committee noted that the firm has not replied to the deficiency letter sent to the
firm on 05.04.2017 through email. It is decided to send final reminder to the firm to furnish reply |
within 15 days of uploading of the minutes failing which the case will be rejected without further |
notice with direction to the firm to pay applicable custom duty with interest for EODC.

Case is deferred to 18.7.2017.

‘Case No.:38/25/80- Party Name: GRAND | Meet No/Date:5/80- Status:
ALC2/2016 PRIX ENGINEERING ~ ALC2/2017 Deferred
| PVT.LTD. 06.06.2017 |
HQFile ——erAfle ||LicNo/Date:0510401335/ Defer
01/80/050/00598/AM17/ :06/23/040/00489/AM17/ [18.01.2017 Date:18.07.2017 |

Decision: The Committee noted that as per deficiency raised by DIPP vide UO No.12/32/2017-
TSW/103 dated 28/04/2017 letter sent to the firm on 25.5.2017 to furnish the requisite information.
It is decided to send final reminder to the firm to furnish reply within 15 days of uploading of the |
minutes failing which the case will be rejected without further notice with direction to the firm to |
\pay applicable custom duty with interest for EODC. Case is deferred to 18.7.2017. '

ICase No.:56/25/80- Party Name: TUBEX  Meet No/Date:5/80- 'Status:
ALC2/2016 INDIA ALC2/2017 Deferred
| 06.06.2017
HQFile RLA File "~ [Lic.No/Date:0510401346 Defer 1
01/80/050/00616/AM17/ :05/24/040/00528/AM17/ _ [19.01 2017 Date:18.07.2017 |

86 |pecision: The Committee noted following infbfrﬁémtion'c:'alled for from the firm vide e mail dated |

25.5.2017 has not been received and decided to send final reminder to the firm :-
“g|. No. 3, 4, 5 & 11 of Standard Deficiency Format (Export Product wise)”.

Case is deferred to 18.7.2017
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‘Case No.:40/25/80- Party Name: THE ~ Meet No/Date:5/80- Status:

87

ALC2/2016 INDURE PVT. LTD ALC2/2017 Deferred
e 06.06.2017

HQ File RLA File Lic.No/Date:0510401362 |Defer i
.01/80/050/00600/AM17/  :05/24/040/00473/AM17/ 20.01.2017 Date:18.07.2017 |

Decision: The Committee noted that as per deficiency raised by DIPP vide UO No.12/32/201 7-

TSW/106 dated 28/04/2017 letter sent to the firm on 25.5.2017 to furnish the requisite information. |
It is decided to send final reminder to the firm to furnish reply within 15 days of uploading of the |

‘minutes failing which the case will be rejected without further notice with direction to the firm to

pay applicable custom duty with interest for EODC. Case is deferred to 18.7.2017.

" [Case No.:39/25/80- EParty Name: DEE ~ |Meet No/Date:5/80- Status:
ALC2/2016 'DEVELOPMENT \ALC2/2017 Deferred
ENGINEERS LTD. 06.06.2017 | %
HQ File RLA File " ILic.No/Date:0510401415 Defer
-01/80/050/00599/AM17/  :05/23/040/00493/AM17/ 130.01.2017 Date:18.07.2017 ’

88

Decision: The Committee noted that the firm’s abkplwiyéétuioyh has been sent to DHI on 15.03.2017 f'o;i;

examination and comments .As per the deficiency raised by DHI , it is decided to call for following |

information from the firm :-

I Material balance |
ii. Quantity in Number / weight of Gaskets i
Case is deferred to 18.07.2017. |

“ICase No.:12/25/80- Party Name RIDDHI |Meet No/Date:5/80- ‘Status:
ALC2/2016 'SIDDHI INDUSTRIES ALC2/2017 Deferred

, 06.06.2017
HQ File RLA File " [Lic.No/Date:3110066568 Defer
01/80/050/00572/AM17/  :31/83/040/00131/AM17/ [31.01.2017 Date:18.07.2017

89

90

91

Decision: The Committee noted that the firm has not ‘repliéd”‘to the deficiency (raiséd by |5|PVP4)/A
sent to the firm on 05.04.2017 through email. It is decided to send final reminder to the firm to|
furnish reply within 15 days of uploading of the minutes failing which the case will be rejected

\without further notice with direction to the firm to pay applicable custom duty with interest for|
. [EODC. Case is deferred to 18.7.2017.

Case No.:18/25/80- ’ Pawr'ty Name: M M AQUA Meet Nd/Daté:S/SO- /Status:

ALC2/2016 TECHNOLOGIES LTD.  ALC2/2017 Deferred
06.06.2017 '

HQFile RLA File " [Lic.No/Date:0510401440 Defer |

01/80/050/00578/AM17/ :05/24/040/00021/AM14/ [31.01.2017 Date:18.07.2017

Decision: The Committee noted that application send to MSME on 10.3.2017. It is decided to|
remind MSME to expedite their comments. case is deferred t018.07.2017.

‘Case No.:36/25/80- Party Name: GLOVIS INDIA Meet No/Date:5/80- Status:
'ALC2/2016 PRIVATE LIMITED ALC2/2017 Approved |
; ‘ 06.06.2017 f »
S e TRiaEle - " ILic.No/Date:0410162754

-01/80/050/00596/AM17/ -04/24/040/00180/AM17/ 31.01.2017

Decision: The committeé decided to ratify the norms based U‘b‘on the récbmme”hdat‘iﬁon of M}hfstfyi
of Electronics and Information Technology vide MeitY U.O.No. 17/24/2017-IPHW dated |
119.5.2017. ,

RA may take further necessary action accordingly gehabin @@

Wwo Yo RS /K. P. SINGH
SS9 HeErfaaYre A mra
Deputy Director General of Foreign Trade

Direzt
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Case No.:55/25/80- Party Name: TERUMO Meet No/Date:5/80- Status:

'ALC2/2016 PENPOL PRIVATE \ALC2/2017 Deferred

o LIMITED 06.06.2017 i

HQ File RLA File 5 “"%Liéﬁ”Nb/’bthe‘{53’100‘1"'9276%Dé’fér”' oy
01/80/050/00615/AM17/ :53/24/040/00026/AM17/ 02.02.2017 Date:18.07.2017 |

Decision: The Committee noted that the firm’s application has been sent to MSME (Chemical) on |
' 10.03.2017 for examination and comments. It is decided to remind MSME (Chemical) to expedite |
" their comments. Case is deferred to 18.7.2017.

" [Case No.:11/25/80- Party Name: AKSH  Meet NoDate:5/80-  Status:
ALC2/2016 OPTIFIBRE LTD ALC2/2017 Deferred
| 06.06.2017
HQ File RLA File Lic.No/Date:0510401506 Defer
01/80/050/00571/AM17/ :06/23/040/00524/AM17/ _ 03.02.2017 Date:18.07.2017

93

Decision: The committee noted that D

IET has called for information from the firm directly vide |
their deficiency letter no 17/21/2017-IPHW dated 1252017 and It is decided to send final |
reminder to the firm to furnish reply within 15 days of uploading of the minutes failing which the |
case will be rejected without further notice with direction to the firm to pay applicable custom duty |

with interest for EODC. Case is deferred to18.7.2017

94

‘Case No.:19/25/80- Party Name: ISGEC HEAVY Meet No/Date:5/80- Status: |
'ALC2/2016 'ENGINEERING LIMITED ~ ALC2/2017 Approved |
‘ 06.06.2017 ?
HQFile ' RLA File 5 ~ ILic.No/Date:0510401501

-01/80/050/00579/AM17/ -05/23/040/00526/AM17/ 03.02.2017

Decision: The committeé decided to ratify the norms based on the recommendation of D|PPWQ:
letter no. 12/43/2017-TSW/94 dated 6.6.2017 as under :- :

1. Net Empty weight of export item at Sl. No. 1 may be specified as 30.08 |
MT. f

2. Quantity of export item at S No. 1 may be specified as 1 Set (4 Nos.).
Net weight of export item at Sl. No. 2 may be specified as 84 Kgs.. ‘
4. Word “Relevant” may be prefixed with the descriptions of import items at|
SI.No.1 &61t08. :
5. Quantity of import item at SI. No. 1 may be allowed as 1.0417 Kgs/Kg. |
content in the export product as claimed by the firm.
6. Quantities of import items at SI. No. 2,3 & 10 may be allowed as 8 Nos., 4/
Nos. & 4 Nos. respectively on net to net basis. Duty free weight of these |
items may be allowed as applied for'i.e. 1136 Kgs., 512 Kgs. & 4892 Kgs. |
respectively inclusive of 4.17 % wastage. ’
7. Quantity of import item at SI. No. 4 may be allowed as 8 Nos. (208 Kgs.) on i
net to net basis.
8. Import item at Sl. No. 5 may be allowed on net to net basis withi
accountability clause.
9. Quantity of import item at Sl. No. 6 may be allowed as 9230 Kgs. (30320%
Meters) inclusive of 0.5 9% wastage as claimed by the firm.
10. Quantity of import item at Sl. No. 7 may be allowed as 288.9 Kgs. inclusive |
of 2 % wastage.
11. Quantity of import item at Sl. No. 8 may be allowed as 102.8 Kgs. (1.7]
Meters) inclusive of 2 % wastage.
12. Quantity of import item at SI. No. 9 may be allowed as 8 Nos. on net to net |
basis. Duty free weight of this item may be allowed as 5501 Kgs. inclusive of |
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45 % wastage after takihg 20‘%““recov'ery from scrap.
13. Quantity of import item at S. No. 11 may be allowed as applied for i.e.|
300 Kgs. :

RA may take further necessary action accordingly

k Case NO.:i1125180- ‘Party Name: DEE o ‘;‘M'e'et No/D"ate:5/80—4 : ,StatU’S: |
ALC2/2016 DEVELOPMENT ALC2/2017 Deferred
ENGINEERS LTD. 06.06.2017
o5 HQFile RLA File : 'Lic.No/Date:0510401523 Defer ;
01/80/050/00581/AM17/  :05/23/040/00501/AM17/ 06.02.2017 Date:18.07.2017

'Decision: The Committee noted that the ﬁrm’swa"ﬁbl‘icya"’(idr;ﬁaVéN been sent to DHI oﬁ“15m.ﬁ(ﬁ)3;2w()‘1w7' fof;
examination and comments. Itis decided to remind DHI to expedite their comments.
Case is deferred to 18.07.2017.

Case No.:24/5/80- Party Name: AZAD " IMeet No/Date:5/80- Status:
ALC2/2017 ENGINEERING PRIVATE |ALC2/2017 Deferred
LIMITED 06.06.2017
196 HQ File RLAFile Lic. No/Date:0910064663 Defer :
7 .01/80/050/00085/AM18/  :09/24/040/00581/AM17/ 07.02.2017 Date:18.07.2017 |

Decision: The Committee noted that ap'plic':atyiyonﬂ send to DHI on 6.6.2017 for examination and
comments. case is deferred t018.07.2017

‘Case No.:25/5/80- ' Pérty Name: AZAD S ‘Meet No/DatefS'/BMb- VVVVV‘iSta'ﬁJs:
ALC2/2017 ENGINEERING PRIVATE |ALC2/2017 Deferred
| LIMITED 06.06.2017 |
97 HQ File RLA File - "~ ILic.No/Date:0910064664 Defer
7 01/80/050/00086/AM18/  :09/24/040/00579/AM17/ 07.02.2017 Date:18.07.2017 |

Decision: : The Committee noted that applibati&h send to DHI on 6.6.2017 for examination and |
‘comments. case is deferred t018.07.2017 ‘

“ICase No.:26/5/80- Party Name: AZAD Meet No/Date:5/80- " IStatus:
ALC2/2017 [ENGINEERING PRIVATE ALC2/2017 Deferred
LIMITED 106.06.2017 |
98 HQFile RLAFile Lic.No/Date:0910064662 Defer
" -01/80/050/00087/AM18/ -09/24/040/00580/AM17/ 107.02.2017 Date:18.07.2017 |

Decision: : The Committee noted that application send to DHI on 6.6.2017 for examination and |
comments. case is deferred to1 8.07.2017

“ICase No.:32/5/80- 'Party Name: AZAD Meet No/Date:5/80- : z'sta‘m‘s: ese
ALC2/2017 ENGINEERING PRIVATE ALC2/2017 Deferred @

| LIMITED 06.06.2017 &=
99 HQFile : " [RLA File By “ILic.No/Date:0910064672 Defer
:01/80/050/00093/AM18/ 09/24/040/00578/AM17/ 08.02.2017 Date:18.07.2017 |

Decision: : The Committee noted that application'éehd’ to DHI on 6.6.2017 for e)'(am‘ir‘iaﬁdh’and
‘comments. case is deferred t018.07.2017 f

~Case No.:42/25/80- Party Name: MARUT! " Meet No/Date:5/80- Status:
'ALC2/2016 HYDRAULICS PVT. LTD. ALC2/2017 Deferred
100 06.06.2017 ;
HQ File RLA File Lic.No/Date:3110066587 Defer E
Deputy #

Direstorate General of Foreign Trade

04 ‘ B TT/Deptt. of Commercge
IR =[BT/ Govt. of India
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101

-01/80/050/00602/AM17/

:31/83/040/00153/AM17/ 114.02.2017

Date:18.07.2017

Decision: The Committee noted that the ﬁrm's"appylic'at‘i‘on has been sent to MSME on|

110.03.2017 for examinatio
‘comments. Case is deferre

Case No.:22/5/80-
ALC2/2017

HQ File
?:01/80/050/00083/AM1 8/

;Decision: The C
and comments.

ommittee

11 of Standard Deficiency F

~[case No.:11/5/80-

102 [pecision: The committee decided to ratify the norms based upon the recomme
AA No.0410162902 dated 20.3.

103

n and commen

ts. It is decided to remin

dto 18.07.2017.

Party Name: FRIZAIR
PRIVATE LIMITED

RLA File : '
:09/24/040/00565/AM17/

“oted that application sen
It is decided to call for Information from the firm in respect of S|
ormat, export product wise.ca

Party Name: BHARAT

ALC2/2017 HEAVY ELECTRICALS
LIMITED
'HQ File RLA File

-01/80/050/00072/AM18/

repeat basis as under, as per

1
2
RA may take further neces

Case No.:12/5/80-
ALC2/2017

HQ File :

:01/80/050/00073/AM18/

Decision: The committee

as under :-

‘ 3. ltem No. 1to
4.

ltem No. 1 to 7- Net to Net, w
ltem No. 8 - As per policy.

7- Net to Net, word “ Test de
ltem No. 8 - As per policy.

-04/24/040/00212/AM17/

sary action accordingly

Party Name: BHARAT
HEAVY ELECTRICALS
LIMITED

'RLA File
-04/24/040/00211/AM17/

d MSME to expedite their |

Meet No/Date:5/80- Status:
ALC2/2017 Deferred
06.06.2017 ;
Lic.No/Date:0910064726 Defer
27.02.2017

Date:18.07.2017
4 to DIPP on 02.6.2017 for examination|

.No.3,4,58&

se is deferred to 18.07.2017.

'Meet No/Date:5/80- St |
ALC2/2017 Approved
06.06.2017 ; |

~ILic.No/Date:0410162903 | e o
20.03.2017 ‘

2017.

ndation of DHI onzi

i

ord “Test device” be deleted from item No. 06.

'Meet No/Date:5/80- Status:
ALC2/2017 Approved
06.06.2017

" Lic.No/Date:0410162902
20.03.2017

decided to ratify the norms based upon the recommendation of DHI

ﬁRA may take further necessary action accordingly

"~ case No.:20/5/80-

'ALC2/2017

’i:01/80/050/00081/AM1 8/
he Committee

104 HQ File

iDyeéision: E

Party Name: FUTURE
TECH ENGINEERING
PVT.LTD,

RLA File
.07/24/040/00399/AM17/

noted that 'apbli

‘and comments. case is deferred to 18.07.2017.

Case No.:4/5/80-

Party Name: M'ICRONV =

ALC2/2017 INSTRUMENTS PVT
| LTD
105 HQ File "RLAFile

-01/80/050/00065/AM1 8/

:05/24/040/00643/AM1 71

and comments. case is deferred to 18.07.2017.

22—

cation send to MSME on

Decision: The Committeé noted that applicéﬁbn send to DIPP on

vice” be deleted from item No. 06.

'Meet No/Date:5/80- Status:
ALC2/2017 Deferred
106.06.2017 ﬁ
‘Lic.No/Date:07101 11297 Defer ;
20.03.2017 Date:18.07.2017 |

23.03.2017

=o Yro !

Deputy Directd " (2
e = ﬁp o

Direstorate

IR AP/

uUdyog

Date:
: 0616.2017 for examination

06.6.2017 for examination

Meet No/ljate:5/80— ‘Status:

ALC2/2017 Deferred |

:06.06.2017 | 1
~ILic.No/Date:0510402041 Defer

18.07.2017

e
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" |case No.:5/5/80-
‘AL0212017

%107 EDIPP letter no. 12/43/2017

'HQ File

:01 /80/050/00066/AM18/

Decision:

1. Net weight of export prod
2. Quantity of import item ma

Party Name: MIC‘RO'N
INSTRUMENTS PVT LTD

RLA File
:05/24/040/00644/AM17/

The commiﬁée decided to ratify the norms based on the recommendation of DIPPE
1106 |letter no. 12/43/2017-TSW/106 dated

export

'RA may take further necessary action accordingly

Case No.:6/5/80-
'\ALC2/2017

'HQ File

.01/80/050/00067/AM18/
IDecision: The committ

1. Net weight of export product
2. Quantity of import item may

Party Name ‘MICRON
INSTRUMENTS PVT LTD

RLA File
-05/24/040/00640/AM17/

in export product after taking 6%

'RA may take further necessary action accordingly

ee decided to ratify the norms on
_TSW/107 dated 6.6.2017 as under :-

‘;MeetNo/D’avte:5/80— Status:
ALC2/2017 Approved
06.06.2017 »
; Lic.'Noll‘Z)aié:055()‘-'4'(55()‘4M2W w
23.03.2017 ‘

|

6.6.2017 as under :-

uct may be specified as 1350 Kgs. .:
y be allowed as 5670 Kgs. as 4.20 Kgs./Kg. content in

product after taking 6% recovery from scrap.

Meet No/Date:5/80-  Status:
\ALC2/2017 Approved
06.06.2017 |
LicNo/Date:0510402038
23.03.2017 i

rép'éat basis on the f‘e‘comméh‘dat/iayh of|

may be specified as 724.32 Kgs. «,
be allowed as 3107.3 Kgs. as 4.29 Kgs./Kg. content |

recovery from scrap.

" ICase No.:8/5/80- Party Name: OAM SAAI Voot No/Date 5/80- Status:
ALC2/2017 INTERNATIONAL INC.  ALC2/2017 Deferred
| 06.06.2017
HQ File RLA File Lic.No/Date:0510402055 Defer

108

-01/80/050/00069/AM18/

Decision:

-05/24/040/00649/AM1 7/

The Committee noted

\and comments. case is deferred to 18.07.2017.

1109

110

24.03.2017
that application send to MSME on 06.6.2017 for examination

Date:18.07.2017

S

‘Case No.:18/5/80- Party Name: SARA SAE ;Méef No/Date:5/80- ~ status:

ALC2/2017 PRIVATE LIMITED \ALC2/2017 Deferred
; 06.06.2017 ;

'HQ File RLAFile Lic.No/Date:6110001414 Defer

;01/80/050/00079/AM1 8/

Decision:
and comm

-61/24/040/00006/AM17/ %24.03.201 7

i

Date:18.07.2017

'ThewCommitiéé noted that abblicéﬁoh send to MSME on 06.6.20‘\7 for eiérﬁinéﬁbn

ents. case is deferred to 18.07.2017.

Case No.:21/5/80- Party Name: HELVOET

ALC2/2017 'RUBBER AND PLASTIC

, TECHNOLOGIES INDIA
P.L

'HQ File RLA File

-01/80/050/00082/AM18/

Decision:

:31/83/040/001 82/AM17/

: ‘Lic.No/Date'£3110066656",Déf”ér'
31.03.2017

" IMeet No/Date:5/80- Status:
\ALC2/2017 jDeferred
06.06.2017 |

Date:18.07.2017

The Co'mmittee noted that applicatidh‘séhd to DIPP ( CHEMICAL ) on 06.6.2017 for|

22

o Tro .:‘,1
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lexamination and comments. case is deferred to 18.07;20"17. :

Case No.:7/5/80- Party Name: CHEMICO  Meet No/Date:5/80- ‘Status:
'ALC2/2017 SYNTHETICS LTD., ALC2/2017 Approved
06.06.2017 ‘

HQ File RLA File ~ " |Lic.No/Date:0510402131

111 -01/80/050/00068/AM 18/ -05/23/040/00622/AM17/ 103.04.2017
Decision: The committee decided to ratify the norms on répeat basis as per their Advance |
authorisation No. 0510394473 dated 86.2015 ratified in NC meeting No 11/80 dated

01.9.2015.
RA may take further necessary action accordingly

‘Case No.:23/5/80- Party Name: TERUMO  Meet oDaete0.  [omms: |
ALC2/2017 PENPOL PRIVATE ALC2/2017 Deferred
- LIMITED 06.06.2017 j
112 |HQ File Er T “[icNo/Date:5310019312 [Defer

-01/80/050/00084/AM18/ -53/24/040/00028/AM17/ 103.04.2017 ﬁDate:18.07.2017Z

Deciaion: The Comitiee noted that_application send to MSME on 06.6.2017 for examination|
:and comments. case is deferred to 18.07.2017. %

“Case No.:9/5/80- Party Name: DEE 'Meet No/Date:5/80- ‘Status:
ALC2/2017 'DEVELOPMENT ALC2/2017 Deferred
| ENGINEERS LTD. 06.06.2017
113 HQFile A Lic.No/Date:0510402180 Defer
N /B0/050/00070/AM18/ 05/23/040/00584/AM 17/ |06.04.2017 Date:18.07.2017 |

Decision: The Committee'note'd that applic“étion‘send to DIPP on 06.6.2017 for examination
‘and comments. case is deferred to 18.07.2017.

" ICase No.:15/5/80- [Party Name: GEABGR Mt No/Date:5/80-  Status:
ALC2/2017 [ENERGY SYSTEM INDIA ALC2/2017 Deferred f

| LIMITED 06.06.2017 %
114 HQ File RLA File Lic.No/Date:0410162959 Defer |
101/80/050/00076/AM18/ :04/24/040/00235/AM17/ 07.04.2017 Date:18.07.2017 |

Decision: The Committee noted that application send to MSME on 06.6.2017 for examination
land comments. case is deferred to 18.07.2017.

Case No.:16/5/80- Party Name: ALPINE “Mleet No/Date:5/80-  Status:

'ALC2/2017 COILS LLP ALC2/2017 Deferred |
| 06.06.2017 @
HQFile ~ |RLAFile : " Lic.No/Date:0410162960 ‘

%:01/80/050/00077/AM18/ -04/24/040/00234/AM1 7/ 07.04.2017 ;
{Decision: The committee noted that DIPP has raised deficiency vide their letter No 12/43/2017-%
'TSW/115 dated 6.6.2017 and decided to call for following information from the firm:- ;

115
1. Quantities of export item in Nos. also in addition to its weight.

2. Information in respect of SI. No. 34581 of Standard Deficiency%
Format, export product wise.
3. Quantity of import item (Copper Tubes ) in meters also in addition to |
its weight.
4. Detailed calculations for the quantity of Copper Tubes (import item), |
supported by length and number of copper tubes in the export product.

H1e VST K P. SINGH
Deoputy Director GoNSelyHFForelgn Trade

=Tty e
Direztorate General of Foreign Trde

‘4 TIfoToy fAUT/Deptt. of Commerce
g HqIRA AP/ Govt. of India

TENT T, =r§ fa=n
Udyog Bhawan, New Delhi
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RA may take further necessary action accordingly

Case No.:13/5/80- Party Name: SENIOR Meet No/Date:5/80- [status:
ALC2/2017 INDIA PRIVATE LIMITED ALC2/2017 Deferred

% 06.06.2017
HQ File RLA File ~LicNo/Date:0510402202 Defer

-01/80/050/00074/AM18/ -05/24/040/00012/AM18/ 12.04.2017 Date:18.07.2017

Decision: The Committee noted that apprlikcati”oh send to DIPP on 06.6.2017 for examination
'and comments. case is deferred to 18.07.2017.

Case No.:17/5/80- Party Name: KYOCERA Meet No/Date:5/80-  Status:
ALC2/2017 CTC PRECISION TOOLS ALC2/2017 Deferred
PRIVATE LIMITED 06.06.2017 |
117 |HQ File RLA File ~ILic.No/Date:0210207535 | Defer

-01/80/050/00078/AM18/ -02/24/040/00003/AM18/ 18.04.2017 Date:18.07.2017i
'Decision: The Committee noted that application send to MSME on 06.6.2017 for ex‘am“i‘nat'iyonk ‘
'and comments. case is deferred to 18.07.2017.

~ case No.:14/5/80- Party Name: OAM SAAI Meet No/Date:5/80- Status:
ALC2/2017 INTERNATIONAL INC.  ALC2/2017 Deferred
| 06.06.2017 |
118 |HQ File RLA File Lic.No/Date:0510402278 Defer |
-01/80/050/00075/AM18/ :05/24/040/00023/AM18/ [20.04.2017 Date:18.07.2017

iDeéisi‘on:‘kThVe Committee noted that "appylicaiionwsehd’tdyMYSME on 0

'and comments. case is deferred to 18.07.2017.

6.6.2017 for examination

‘Case No.:10/5/80- Party Name: MITSUBISHI |Meet No/Date:5/80- ‘Status:
;AL0212017 ELECTRIC INDIA PVT ALC2/2017 Deferred
, LTD 06.06.2017 !
119HQFile RLA File "~ [Lic.No/Date:0510402311 | Defer
. :01/80/050/00071/AM18/ -05/24/040/00019/AM18/ 121 .04.2017 Date:18.07.2017
Decision: The Committee noted that application send to MSME on 06.6.2017 for examination :
'and comments. case is deferred to 18.07.2017.
Case No.:41/5/80- Party Name: TEMA INDIA | Meet No/Date:5/80- Status:
/ALC2/2017 LIMITED |ALC2/2017 Deferred
; ' 06.06.2017 § |
HQ File RLA File Lic.No/Date:0310812941 |Defer ’\
-01/80/050/00102/AM18/ -03/95/040/00959/AM17/ 28.04.2017 Date:18.07.2017 |
Decision: The Committee noted that DIPP has raised deficiency vide their letter no12/43/2017-|
120 TSW/120 dated 6.6.2017 and decided to call for following information from the firm:- s
: 1. Net weight of indigenous items in the export products.
2. Quantities of import items atSl. No. 1 & 2 in Nos. also in addition to their weights. |
3. For net weight of components to be manufactured from import items atSl.No.3to 6,
details of components with net weights thereof may be indicated. 5
4. Total requirement of each import item, export product wise, in a tabular form

121 (Case No.:19/5/80-

Case is deferred to 18.72017

_ Statusi

Party Name: HELVOET  Meet No/Date:5/80-
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'ALC2/2017

'HQ File
:01/80/050/00080/AM18/

‘Decision: The Committee noted that
‘examination and comments. Case is

Case No.:40/5/80-
ALC2/2017

'HQ File
-01/80/050/00101/AM18/

~_|Decision: The committee de
122 jauthorisation No. 0310792307 dated 23.12.2014
the recommendation of DIP

Quantity of import item

RUBBER AND PLASTIC
TECHNOLOGIES INDIA
P.L.

RLA File
-31/83/040/00020/AM18/

application send to DIPP (
deferred to 18.07.2017.

ALC2/2017
06.06.2017

~ILic No/Date:3110066717 Defer
Date:18.07.2017 |
62017 for |

02.05.2017
chemical Jon 06

Party Name: PERMANENT |Meet No/Date:5/80-

MAGNETS LIMITED

" |RLA File
-03/95/040/01032/AM17/

may be allowed as applied

‘content in the export item after taking 1/3" recovery

'RA may take further necessary action accordingly

:Caée No.:39/5/80-
'ALC2/2017

123 q File
-01/80/050/00100/AM1 8/

Decision: The Committee noted that ap

Party Name: L & T-MHPS
‘TURBINE
'GENERATORS PRIVATE
LIMITED

RLA File
-03/95/040/01041/AM17/

‘comments. case is deferred to 18.07.2017.

‘Case No.:1/5/80-
ALC2/2017

HQ Fil

VT B
-01/80/050/00062/AM18/

Party Name: FRIZAIR
PRIVATE LIMITED

RLA File o
-09/24/040/00077/AM18/

ratified in N

plication send t

ALC2/2017
06.06.2017

" ILic.No/Date:0310812998
02.05.2017

cided to ratyify”tﬁékhb”rm'sm ohfépéat bawsAi's as p'erk :

Defeli'red"

‘Status: sy
Approved

z i

their AAdV\');h'c‘:eé

C meeting dated 3/08/2015 on|
P letter no. 12/43/2017-TSW/1 22 dated 6.6.2017 as under :-

for ie. 9117.464 Kgs.as 1.63 Kgs./Kg.|
from scrap i
zMeet No/DatefS/Bd- ~ Istatus:
ALC2/2017 Deferred
%06.06.2017

'Lic.No/Date:0310813078 Defer |
105.05.2017 Date:18.07.2017

Decision: The Committee noted that hard copy of the appylication' is not received

to request RA concerned and firm to furnish 4 set of the application.
‘case is deferred to 18.07.2017.

Case No.:2/5/80-
'ALC2/2017

,1251HQ File e

125 .01/80/050/00063/AM18/
'Decision: The Committee noted that
to request RA concerned and firm

P“arty‘Name: FFiIZAiR
PRIVATE LIMITED

Biicle.
:09/24/040/00091/AM18/

\case is deferred to 18.07.2017.

~ ICase No.:3/5/80-
126 ALC2/2017

“|Party Name: BIO - TECH
VISION CARE PVT.LTD

26

5 DHI on 06.6.2017 for examination and |

~'Meet No/Date:5/80- Status:
\ALC2/2017 Deferred
06.06.2017 1

~ [Lic. No/Date:0910065036 Defer e
12.05.2017 Date:18.07.2017

It is decided |

'Meet No/Date:5/80- Status:
ALC2/2017 Deferred
06.06.2017
Lic.No/Date:0910065095 Defer
Date:18.07.2017

24.05.2017

hard copy of the app|i”cati6ﬁ is not received
to furnish 4 set of the application.

A‘MeeivNo/ﬁayté:SIVsd-w “[Status:
ALC2/2017 Deferred
06.06.2017

[ ASTTRL
Deputy Dlrector
Direstorate Genera ;
TrfeTea

HIR

TENTT T,
Udyog Bhawan,
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HQ File MAFle . - lche Date:0810140386 |Defer —
01/80/050/00064/AM18/ :08/24/040/00056/AM18/ 30.05.2017 Date:18.07.2017

Decision: The Committee noted that hard copy of the appli“cat'iyoh is not received It is decided |
to request RA concerned and firm to furnish 4 set of the application. ?
\case is deferred to 18.07.2017.

|

MANUAL CASES
S.No.98
Case No. A/R-48 M/s. Pranita HQF.No.O1/80/162/00101/AM15/DES.| Lic. No. & date
Meeting No.05/18 Engineering RLA, No.O7/24/040/00187/AM09 0710059077
Date: 06.06.2017 Solutions Pvt. | Request for fixation of wastage norms. dt.13.08.2008

Ltd.,

Decision: The committee noted that the Valuation report received from MSME Development
Institute , Bangalore has been sent to MSME on 03.08.2015 followed by reminder on 08.10.2015
with request to furnish their comments has not been received so far. Itis decided to remind MSME
again to expedite their comments . case is deferred to 18.07.2017.

S.No.99

Case No. A/R-157

M/s. Radiant
Industries, Pune

HQF.N0.01/80/050/00394/AM12/DES.| Lic. No. & date
Meeting No.05/18 RLA, No.31/83/040/00182/AM12 3110051726
Date: 06.06.2017 Request for revision of norms dt.07.12.2011

Decision: The committee decided to revise the norms based on the recommendation of
Department of Heavy Industry ( DHI) letter TSWB FN 3 /44/2017 dated 16.5.2017

S.No.100

Case No. A/R-163 | M/s. Boysen HQF.N0.01/80/050/00138/AM16/DES.I Lic. No. & date
Meeting No.05/18 | India Ltd., Utter | RLA, No.05l23/040/00096/AM16 0510394521
Date: 06.06.2017 Pradesh Request for fixation of norms dt.10.06.2015

Decision: Firm's request dated 02.01.2016 has been sent to MSME on 23.02.2016 for their
comments. It is decided to remind MSME to expedite their comments. case is deferred to
18.7.2017

S.No.101

Case No. A/R-164 | M/s. BIO-TECH
Meeting N0.05/18 Vision Care Pvt.

Date: 06.06.2017 Ltd.,
Ahmedabad

Decision: Firm's request dated 02.01.2016 has
to remind MSME to expedite their comments . case is deferred to 1

Lic. No. & date
0810135195
dt.06.05.2015

HQF .No.01/80/050/001 20/AM16/DES |
RLA, 0.08/24/040/00023/AM16

Request for revision of norms

pbeen sent to MSME on 23.02.2016.
8.7.2017

It is decided

S.No.102

Case No. A/R-54 M/s. Dee
Meeting No.05/18 Development

Date: 06.06.2017 Engineers Ltd.,

LA, No.05/24/ 0510205473

Request for ratification of norms dt.27.06.2007

ws WMo TRPLIS P SINGH

Deputy Directol “(" of Forelgn Trade
TS ETETR .

Direstorate General of Foreign Trade

4} arfoTo  fAMTTI/Deptt. of Commerce
HIRE AXHR/ Govt. of India

HQF.N0.01/80/050/00792/AM08/DES.I Lic. No. & date
, No. 040/00238/AMO7

Faridabad

TENT T, =r{ assh
Udyog Bhawan, New Delhl



Decision: The representative of the firm sh. Rajbeer Singh , Senior Manager, appeared before
the committee for personal hearing and requested for deletion of condition in MTR (METER ) /
Number and ratify the norms as per the earlier norms allowed by the committee for similar export
/ import items. The committee decided to call for the earlier similar norms fixed for same export /
import item to examine the case. Case is deferred to 18.7.2017

S.No.103
‘Tase No. A/R-95 | M/s. Motherson \ HQF.N0.01/80/050/00386/AM16/DES.I Lic. No. & date
‘T\/Ieeting No.05/18 | Sumi Systems RA.F.No.05/24/040/00382/AM16 0510396342
| Date: 06.06.2017 Ltd.. New Delhi | Request for fixation of norms dt.16.11.2015

Decision: Firm’s request dated 25 05.2016 has been sent to MSME (Chemical) on 16.09.2016. It
is decided to remind MSME ( chemical ) to expedite their comments. case is deferred to 18.7.2017

S.No.104
Case No. AIR-176

M/s Goa F.N0.01/80/050/00055/AM16/DES.| Lic. No. and

Thermostatic date
Meeting No.05/18 Instruments Pvt. RLA No.17/24/040/00204/AM15 4‘ 1710006064
Date: 06.06.2017 Ltd., Goa Request for ratification of norms. dt. 11.03.2015

Decision: DIPP DL dated 28.04.2017 has been sent to the firm on 25.05.2017. ltis decided to
send reminder to the firm to furnish the information. case is deferred to 18.7.2017

S.No.105
[Case No.AR - 14
Meeting No.05/18
Date: 06.06.2017

M/s Larsen & F.No.01/80/050/00170/AM12/DES.I [ Lic. No. and date l
Toubro Limited, | RLA No.03/95/040/00166/AM12 0310640468
Mumbai Request for amendment in | Date 05.07.2011
description of export roduct.
Decision: Firm's request dated 11.04.2017 has been sent to DHI on 19.04.2017.
send reminder to the firm to furnish the information. case is deferred to 18.7.2017

It is decided to

S.No.106
M/s Thermal
Systems 0910057354
Date: 06.06.2017 (Hyderabad) P. Request for ratification of norms dt. 26.08.2013
Ltd., Andhra

Pradesh
Decision: Firm's request dated 07.02.2017 has
remind DHI to expedite their comments. case is

been sent to DHI on 20.04.2017. ltis decided to
deferred to 18.7.2017

S.No.107

Case No.AIR - 18

Meeting No.05/18

M/s
KINECO

PRIVATE
LIMITED,
GOA.

HQF .N0.01/80/050/001 33/AM11/DES.|

RLA F.No.1 7/24/040/00028/AM10
RLA F.No.1 7/24/040/00017/AM11
RLA F.No.17/24/040/00055/AM10
RLA F.No.17lZ4/040/00008/AM1 1
RLA F.No.17/24/040/00004/AM1 1
Request for fixation | modification /
amendment of norms.

Lic. No. and date
i) 1710002815
date 08.10.2009
ii) 1710003514
date 30.09.2010
iii) 1710003301
date 28.04.2010
iv) 1710003421
date 27.07.2010
v) 1710003338
date 21.05.2010
been sent to DHI on 20.04.2017. ltis decided to
deferred to 18.7.2017

I

Date: 06.06.2017

st dated 23.01.2017 has
their comments. case is

Decision: Firm’s reque
remind DHI to expedite

SI.No108
Case No.A/R =37 M/s Doowon F.No.01180/050/00148/M17/DES.I
Meeting No.04/18 Automotive

RLA No.04/24/040/00195/AM16 .|

pf) ign Trade
Direstorate Geneyal of Forel e

gn Trade

ﬂ{ =TfeToY A TTTI/Deptt. of Commerce

HIRT HYBIY/ Govt. of India

TET AT, ?{ x=n
Udyog Bhawan, New Delhli




Dated: 23.05.2017 Systems India

dt. 17.12.2015
Pvt. Ltd., Tamil
Nadu
Decision: The committee noted that the representative of the firm Sh. A.K.Dey, General
Manager (F& A yappeared before the committee for personal hearing and submitted that during
process of manufacturing process at a high temperature 4 to 5 % wastage occurred and
requested to allow for the same wastage.
The committee noted that the import items are components and norms already allowed under
GN-4. It is decided to maintain status quo.

Request for re-fixation of norms.

SI.No.109
Case NOAR —41 | M/s Zenith | F.No. 01/80/050/00162/AM13/DES.| [ Lic. No. and date |
Meeting No. 05/18 | Precision RLA No.07/24/040/00029/AM13 07101088131
Dated: 06.06.2017 Private Request for ratification of norms. dt. 09.05.2012
Limited,
Bangalore

Decision: Firm's application dated 31.01.2017 has been sent to MSME on 02.06.2017
for examination and comments. case is deferred to 18.7.2017

SI.No.110
Case No.A/R —42 M/s Zenith
Meeting No. 05/18 Precision

Dated: 06.06.2017 Private
Limited,
Bangalore

Decision: Firm’s application dated 31.01.2017 has been sent to MSME on 02.06.2017
for examination and comments. case is deferred to 18.7.2017

F.No. 01/80/050/00161/AM13/DES.|
RLA No.07/24/040/00028/AM13
Request for ratification of norms.

[ Lic. No. and date
07101088129
dt. 09.05.2012

SI.No.111
Case No.A/IR — 43

M/s Zenith
Precision

Meeting No. 05/18 Private Limited,

Dated: 06.06.2017 Bangalore

Decision: Firm's application dated 31.01.2017 has been sent to M
for examination and comments. case is deferred to 18.7.2017
M/s Zenith

F.No. 01/80/050/00315/AM15/DES.| Lic. No. and
Precision date

Meeting No. 05/18 Private Limited, | RLA No 07/24/040/00109/AM15

0710105532
Dated: 06.06.2017 Bangalore Request for ratification of norms. dt. 07.07.2014

Decision: Firm's application dated 31.01.2017 has been sent to MSME on 02.06.2017
for examination and comments. case is deferred to 18.7.2017

F.No. 01/80/050/00226/AM16/DES.I Lic. No. and
date
0710108399

dt. 22.06.2015

RLA No.07/24/040/00086/AM16
Request for ratification of norms.

SME on 02.06.2017

SI.No.112
Case No.A/IR — 44

SI.No.113
Case No.A/R — 45

M/s Zenith
Precision

Meeting No. 05/18 Private Limited,

Dated: 06.06.2017 Bangalore Request for ratification of norms.

4
Decision Firm’s application dated 31.01.2017 has been sent to MSME on 02.06.2017 for
examination and comments. case is deferred to 18.7.2017

F No. 01/80/050/00243/AM15/DES.|
date

RLA No.07/24/040/00074/AM1 5 0710104725
dt. 03.06.201

9 Ny
Deputy Directer GRAp

. = = 2 >
Direztorate General of Foreign Trade

}? Tiforea fMTT/Deptt. of Commerce
HIRA HRPBIR/ Govt. of India

TENT T, w{ =
Udyog Bhawan, New Delhi



SI.No.114

Case No.A/R — 46 M/s Zenith F.No. . 780/050/00224/AM16/DES.1 | Lic. No and“
Precision date

Meeting No. 05/18 Private Limited, | RLA No.07/24/040/00451/AM15 0710107790

Dated: 06.06.2017 Bangalore Request for ratification of norms. dt.12.03.2015

Decision: Firm's application dated 31.01.2017 has been sent to MSME
for examination and comments. case is deferred to 18.7.2017

on 02.06.2017

sl

SI.No.115
Case No.A/IR — 47 M/s Zenith F.No. 01/80/050/00206/AM16/DES. | Lic. No. and
Precision date
Meeting No. 05/18 Private Limited, | RLA No.07/24/040/00358/AM15 0710107368
Dated: 06.06.2017 Bangalore Request for ratification of norms. dt.06.01.2015

Decision: Firm's application dated 31.01.2017 has been sent to MSME
| for examination and comments. case is deferred to 18.7.2017

on 02.06.2011

SI.N0.116

Case No.A/R —48 M/s Zenith F.No. 01/80/050/00192/AM16/DES.| Lic. No. and
Precision date

Meeting No. 05/18 Private Limited, | RLA No.07/24/040/00452/AM15 0710107791

Dated: 06.06.2017 Bangalore Request for ratification of norms. dt. 12.03.2015

Decision: Firm's application dated 31.01.2017 has been sent to MSME
for examination and comments. case is deferred to 18.7.2017

on 02.06.2017

E

SI.No.117
|Tase No.A/R — 49 M/s Zenith F.No. 01/80/050/00207/AM16/DES.| Lic. No. and ;\
Precision date
Meeting No. 05/18 Private Limited, | RLA No0.07/24/040/00450/AM15 0710107794
Dated: 06.06.2017 Bangalore Request for ratification of norms. dt. 12.03.2015

Decision: Firm's application dated 31.01.2017 has been sent to MSME
for examination and comments. case is deferred to 18.7.2017

on 02.06.2017

SI.No0.118

Case No.A/R - 50 M/s Zenith F.No. 01/80/050/00205/AM16/DES.| Lic. No. and
Precision date

Meeting No. 05/18 Private Limited, | RLA No.07/24/040/00346AM15 0710107401

Dated: 06.06.2017 Bangalore Request for ratification of norms. dt.08.01.2015

Decision: Firm’s application dated 31.01.2017 has been sent to MSME
for examination and comments. case is deferred to 18.7.2017

SI.No.119

on 02.06.2017

Case No.A/R — 51 M/s Zenith F.No. 01/80/050/00195/AM16/DES.I
Precision
Private Limited,

Bangalore

Meeting No. 05/18

Dated: 06.06.2017 Request for ratification of norms.

Decision: Firm's application dated 31.01.2017 has been sent to MSME
for examination and comments. case is deferred to 18.7.2017

SI.No.120

Case No.A/IR — 52 M/s Zenith
Precision

RLA No.07/24/040/00442AM1 5

Lic. No. and
date
0710107755
dt. 05.03.2015

on 02.06.2017

/Deptt. of Commerce
HqIRE HYBIY/ Govt. of India

=R A,
Udyog Bhawan, New Delhi



Meeting No. 05/18 RLA No.07/24/040/00098AM16

Dated: 06.06.2017 Request for ratification of norms.
Decision: Firm's application dated 31.01.2017 has been sent to MSME on 02.06.
for examination and comments. case is deferred to 18.7.2017

E No. 01/80/050/00044/AM15/DES.|
date
RLA No.O7I24/040/00446AM14 0710102672
Request for ratification of norms. dt. 06.03.2014
31.01.2017 has been sent to MSME on 02.06.2017
omments. case is deferred to 18.7.2017

F.No. 01/80/050/00191/AM16/DES. |
date

0710108298

Private Limited,
Bangalore

0710108420
dt. 25.06.2015

2017

SI.No.121
Case No.A/IR — 53

M/s Zenith
Precision

Meeting No. 05/18 Private Limited,

Dated: 06.06.2017 Bangalore

Decision: Firm's application dated
for examination and ¢

SI.No.122
Case No.A/R — 54

M/s Zenith
Precision

Meeting No. 05/18 Private Limited,

RLA No.07/24/040/00061AM16
Dated: 06.06.2017 Bangalore Request for ratification of norms. dt.01.06.2015
Decision: Firm's application dated 31.01.2017 has been sent to MSME on 02.06.2017
for examination and comments. case is deferred to 18.7.2017
s Larsen &

F.No.01/80/050/00618/AM15/DES.I
Toubro Limited, date

Mumbai /95/040/00690/AM15 0310791521

RLA No.03
Dated: 06.06.2017 Request for re-ratification of norms. dt. 28.11.2014

Decision: Firm's request letter dated 18.3.2017 has been sent to DHI on 02.06.2
examination and comments. case is deferred to 18.7.2017

SI.No.123
Case No.A/IR - 55

Meeting No. 05/18

M/

017 for

SI.No.124
Case No.A/R — 56

Meeting No. 05/18
Dated: 06.06.2017

Decision: The committee

M/s Bharat
Heavy Electrical
Limited,
Hyderabad.
decided to de

F_No.01/80/050/00495/AM1 1/DES.|
date
RLA No.09/24/040/00169/AM11 0910043002
Request for fixation of norms. dt. 06.08.2010
fer the case to 18.7.2017.

o o RV /K. P. SINGH
Deputy Director General of Forelgn Trade

Direst

Storate General of Foreign Trade
=TSy /Deptt. of Commerge

3 , HIRT \XHIR/ Govt. of India

[ERT g ﬁ'% ==
Udyog Bhawan, New Delhi
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 06/06/2017 - Case No. 14/25/80 (M/s Matrix Meditec Pvt. Ltd.)
(Advance Authorization No. 0810136256 dated 12.10.2015)

Reply submitted by the firm vide e-mail dated 28.04.2017 has been perused which
is not complete/proper and they may be asked to submit the following information:

1. List of export items [Orthopedic implants-Nails(1000 No.)] alongwith the
quantity of each type of Nail in Nos. & net weight thereof.

2 Details/basis for the Gross weight of raw material required for each type of
Nail supported by size of Nail and size of raw material blank.

3. Information in respect of SI. No. 3,4 & 11 of Standard Deficiency Format, Nail

wise.
Norms committee may take a view P -5\ sl
(S. K. Jain)
Development Officer

Norms Committee I
DIPP No. 12/43/2017-TSW/14 dated 06/06/2017

22
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 06/06/2017 - Case No. 42/5/80 (M/s Plansee India High Performance
Materials Pvt. Ltd.) (Advance Authorization No. 0710108948 dated 26.10.2015)

Firm may be asked to submit the following information:

1. Specific name(s) of export items at SI. No. 1,2 & 3, as the existing name of export items
namely, machined parts of Tungsten Molybdenum & Tantalum for Semiconductor
Industry, is very generic.

7. Information in respect of Sl No. 3, 4, 5 & 11 of Standard Deficiency Format, export
product wise.

3. Sale price of Tungsten, Molybdenum and Tantalum scrap generated during the
manufacturing process supported by documentary evidence like copies of sale invoices.

Norms committee may take a view s
G16) ) 21—

(S. K. Jain)
Development Officer

Norms Committee 1
DIPP No. 12/43/2017-TSW/15 dated 06/06/2017

23
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 06/06/2017 - Case No. 34/5/80 (M/s Dickinson Fowler Pvt. Limited)
(Advance Authorization No. 07 10110146 dated 25.07.2016)

Advance Authorization may be ratified as under:

1. Import items at Sl. No. 1t06,10,11,14t034 & 36 to 78 may be allowed
on net to net basis with accountability clause.

2. Import items at SI. No. 7109, 12 & 13 may be allowed as per packing
policy.

3. Import item at Sl. No. 35 may be allowed as 1.02 Mtr./Mtr. content in the
export product.

Norms committee may take a view

— &6l
(S. K. Jain)
Development Officer

Norms Committee 1
DIPP No. 12/43/2017-TSW/27 dated 06/06/2017
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 06/06/2017 - Case No. 35/5/80 (M/s Dickinson Fowler Pvt. Limited)
(Advance Authorization No. 0710110213 dated 04.08.2016)

Advance Authorization may be ratified as under:

1. “UOM” of import items at Sl. No. 9, 65 & 66 may be corrected as
“Meters”

2. Import items at Sl. No. 1 to 64 & 67 to 120 may be allowed on net to net
basis with accountability clause.

3. Import items at Sl. No. 65 & 66 may be allowed as 1.02 Mtr./Mtr. content
in the export product.

4. Import items at S1. No. 121 to 125 may be allowed as per packing policy.

Norms committee may take a view

S
k - &l16) &' 2
(S. K. Jain)
Development Officer

Norms Committee I
DIPP No. 12/43/2017-TSW/29 dated 06/06/2017

37
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 06/06/2017 - Case No. 37/5/80 (M/s Dickinson Fowler Pvt. Limited)
(Advance Authorization No. 0710110286 dated 19.08.2016)

Advance Authorization may be ratified as under:

1. Import items at Sl. No. 1 to 44 & 46 to 125 may be allowed on net to net
basis with accountability clause.

2. Import item at SI. No. 45 may be allowed as 1.02 Mtr./Mtr. content in the
export products.

3. Import items at S1. No. 126 to 130 may be allowed as per packing policy.

Norms committee may take a view

&161 ) )
(S. K. Jain)

Development Officer

-

Norms Committee 1
DIPP No. 12/43/2017-TSW/33 dated 06/06/2017

3¢
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 06/06/2017 - Case No. 54/25/80 (M/s Precision Equipments (Chennai)
Pvt. Limited ) (Advance Authorization No. 0410162228 dated 30.08.2016)

Advance Authorization may be ratified as under:

1. Net weight of export item may be modified as 13800 Kgs.

2. Word “Relevant” may be prefixed with the description of import items at SL
No. 1 & 3.

3. Words “size 19.05 MM OD x2.11 mm thk” may be suffixed with the
description of import item at Sl. No. 1 and its quantity may be allowed as
2.374 MT ( 2596.9 Meters) on net to net basis as claimed by the firm.

4. Import item at Sl. No. 2 may be allowed on net to net basis with accountability
clause.

5. Quantity of import items at Sl. No. 3 may be allowed as 7.379 MT as
1.05 Kgs./Kg. content ion export item.

. . e
Norms committee may take a view / ~ 16 )~
(S. K. Jain)
Development Officer

Norms Committee 1
DIPP No. 12/43/2017-TSW/37 dated 06/06/2017

372
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 06/06/2017 - Case No. 36/5/80 (M/s Dickinson Fowler Pvt. Limited)
(Advance Authorization No. 0710110344 dated 31.08.2016)

Advance Authorization may be ratified as under:

1. Import items at Sl. No. 1 to 7,13 to 65 & 68 to 146 may be allowed on
net to net basis with accountability clause.

2. Import items at S1. No. 8 to 12 may be allowed as per packing policy.

3. Import items at S1. No. 66 & 67 may be allowed as 1.02 Mtr./Mtr. content
in the export products.

Norms committee may take a view

a Rt
L7 sTE-
(S. K. Jain)
Development Officer

Norms Committee 1
DIPP No. 12/43/2017-TSW/39 dated 06/06/2017

35
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 06/06/2017 - Case No. 45/25/80 (M/s Dee Development Engineers
Limited) (Advance Authorization No. 0510399935 dated 29.09.2016)

Reply submitted by the firm vide letter dated 21 104.2017 has been perused which is
not replay to the queries raised in NC meeting dated 25.04.2016 and they may be asked to
submit the following information:

1. Information in respect of SI. No. 3,4,5& 11 of Standard Deficiency
Format, export product wise.

2. Quantity of export item in meters also in addition to its weight.

3. Quantities of import items at Sl. No. 1 to 4 in meters also in addition to
their weights.

4. Quantities of import items at SI. No. 5 to 10 in Nos. also in addition to
their weights.

Norms committee may take a view

-~

/676}1.-;1

(S. K. Jain)
Development Officer

Norms Committee I
DIPP No. 12/43/2017-TSW/52 dated 06/06/2017

39
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Ministry of Electronics & Information Technology

Foag e frena, 6 8t it oft snfraete, 78 faeef-110003
Electronics Niketan, 6, C G O Complex, New Delhi-110003
Website: www.meity.gov.in

e feian
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M/s. Excellent Hi-Care Private Limited
No. 25/2, Anna Street

Venkadakrishna Nagar

Arumbakkam, Chennai

Tamil Nadu-600106

Sub:- Application for ratification of norms of Advance Licence No0410162359 dated
7.10.2016 for export of “Hydrophobic Acrylic Foldable Intraocular Lens”.

Please refer to your application received from the O/o the DGFT on the subject mentioned
above.

2. You are requested to provide the following information to enable further processing of
the proposal.

i) Details of export product
ii) Quantity of import items required for manufacturing one unit of export product

iii) Wastage claimed in manufacturing process and justification of wastage
iv) Whether the product is electronic or not

Yours faithfully
.
(Asha'Nangia)
Director:
Copy to:
Shri Vinod Kumar Kashyap w.r.t. DGFT ID Note No. 01/80/050/612/AM17/DES-1/1087
FTDO dated 10.03.2017
O/o. DGFT
Udyog Bhavan
New Delhi
o %ﬁl Ia
@4 N\\L"
ot @ :
£ . : s
Listtal indlg ELECTRONICS INDIA
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Tele: 23007434 ]2 1)
Fax: 23010481 Government of India
Ministry of Defence
Directorate of International cooperation
Room No. 434, Block ‘B’

DRDO Bhawan

Rajaji Marg

New Delhi -110011

DIC/SCOMET/4801/M/17 28" Apr 2017

To

Shri KP Singh

Deputy Director General of Foreign Trade
Directorate General of Foreign Trade,
Department of Commerce,

Ministry of Commerce & Industry,

Udyog Bhawan, New Delhi

Ratification of Norms against Advance Authorization No. 0510400579
M/s Spiral EHL Engincering Pvt, Ltd., New Delhi

Reference DGFT OM No. 01/80/050/00441/AM17/DES-1/1100 dated 15 Mar 2017.

Z DRDO recommends the Advance Authorization (No. 0510400579) by M/s Spiral
EHL Engineering Pvt., Ltd., New Delhi and the wastage claimed by the applicant as cited in
the DGFT ID referred above, is acceptable. ‘

C

(Dhirendra Bhardwaj)
TO ‘A’

TS8POTOCZTTIO XV Rd ¥T1:¢ LT0Z F0/8%
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 06/06/2017- Case No. 5/25/80 (M/s Kelvion India Pvt. Limited)
(Advance Authorization No. 0310809806 dated 14.12.2016)

Reply submitted by the firm vide their vide e-mail dated 26/05/2017 has been
perused and they may be asked to submit the following details:

1. Information in respect of Sl No. 4, 11 & 12 of Standard Deficiency
Format, component wise.

2. Gross weight of 1 No. of blank (dimension 0.6 mm X 450 mm x 899 mm)
for Plate Model NT 100 has been indicated as 2.830 Kgs. in the
calculations and the same may be clarified and corrected as it should be

1.942 Kgs.
Norms committee may take a view I
- e
k &) 6Lty
(S. K. Jain)
Development Officer

Norms Committee 1
DIPP No. 12/43/2017-TSW/66 dated 06/06/2017

“2.



Government of India
Ministry of Electronics and Information Technology
Department of Information Technology
Electronies Niketan, 6, CGO Complex
New Delhi- 110003

i . ‘ . . A dvance
Sub: Ratification of norms in terms of Para 4.7 of HBP. (Voll) in respect of A
Authorization No 04101

62754 dated 31.01.2017 issued in favour of M/s. Glovis India Pvt.
Ltd. Chennai.

Reference DGFT 1.D. No. 01/80/50/596/AM17/DES-1/1071 dateq 15.3.20!7 .\'1dc “{];fh
comments of this Department have been sought on the above mentioned app!gcatlon of Ms.
Glovis India Pvt. Ltd., Chennai for export of**Head Unit Assy- Audio DISP DOT

2. The FOB value of export is  Rs.  301,282,177.21  (USS4.486,704.05)
and CIF value of Import is 42,366.,730.36 (USS 615,795.51).

3. The application has been examined in the D
technical angle.

epartment of Information Technology from
This Department

The items proposed for import are essential to manufacture the export product.
recommends ratification of norms of advance authorization as follows:-

Sr. No. | Import Items at Serial No.
1 Sr.No. 1 - Sr. No. 74

Comments

On net to net basis with accountability clause on nil
wastage basis

N
(Asha Nangia)
Director
Vinod Kumkar Kashvap, FTDO, DGFT, Udyog Bhavan, New Delhi
MeitY U.O. No. 17(24)72017-IPHW dated 19.05.2017

"3
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” Government of India
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Ministry of Electronics & Information Technology

Freba, 6 1t i of swiuera, 78 faeeii-110003
Electronics leetan, 6, C G O Complex, New Delhi-110003

Website: www.meity.gov.in

wEn e
No....L 7(21)/201.7-IPHW P 12052017
M/s. Aksh Technologies Ltd.
J-II, B-1,
Cooprative Industrial Estate
Mathura Road

New Delhi-110044

Sub:-Application for ratification of norms of Advance Licence No 0510401506 dated 3.02.2017
for export of “ Single Mode Optical Fibre Coloured”.

Sir,

Please refer to your application received from the O/o the DGFT on the subject cited
above.
2 You are requested to provide the following information to enable further processing of

the proposal.

i) Details of export items i.e. design ,drawing, calculations, export quantity etc.alongwith
formulas and calculation steps for each export item separately.
i1) Quantity of import item required for manufacturing one unit of export product for each

export items separately.
iii)  Wastage claimed in the manufacturing process.
iv) Detailed justification of wastage

Yours_faithfully

(Asha Nangia)

Director
Copy to:-
Shri Vinod Kumar Kashyap
FTDO w.r.t DGFT LD. Note No. 01/80/50/571/AM I7/DES-1/1088 dated
O/o DGFT 10.3.2017
Udyog Bhavan
New Delhi
Dy
hy \6\8\)
AN
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 06/06/2017 - Case No. 19/25/80 (M/s ISGEC Heavy Engineering
Limited) (Advance Authorization No. 0510401501 dated 03.02.2017)

Advance Authorisation may be ratified as under:

1. Net Empty  weight of export item at Sl No. 1 may be specified as
30.08 MT.

2. Quantity of export item at SI. No. 1 may be specified as 1 Set (4 Nos.).

Net weight of export item at S1. No. 2 may be specified as 84 Kgs..

4. Word “Relevant” may be prefixed with the descriptions of import items at Sl.

No.1 & 61t038.

5. Quantity of import item at Sl. No. 1 may be allowed as  1.0417 Kgs/Kg.'
content in the export product as claimed by the firm.

6. Quantities of import items at Sl. No. 2,3 & 10 may be allowed as 8 Nos.,
4 Nos. & 4 Nos. respectively on net to net basis. Duty free weight of these
items may be allowed as applied for i.e. 1136 Kgs., 512 Kgs. & 4892 Kgs.
respectively inclusive of 4.17 % wastage.

7. Quantity of import item at S]. No. 4 may be allowed as 8 Nos. (208 Kgs.) on
net to net basis.

8. Import item at Sl. No. 5 may be allowed on net to net basis with
accountability clause.

9. Quantity of import item at SI. No. 6 may be allowed as 9230 Kgs. (30320
Meters) inclusive of 0.5 %o wastage as claimed by the firm.

10. Quantity of import item at Sl. No. 7 may be allowed as 288.9 Kgs. inclusive
of 2 % wastage.

11. Quantity of import item at SI. No. 8 may be allowed as  102.8 Kgs.
(1.7 Meters) inclusive of 2 % wastage.

12. Quantity of import item at SI. No. 9 may be allowed as 8 Nos. on net to net
basis. Duty free weight of this item may be allowed as 5501 Kgs. inclusive of
45 % wastage after taking 20% recovery from scrap.

13. Quantity of import item at SL. No. 11 may be allowed as applied for i.e.

300 Kgs.
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Norms Committee may take a view.
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(S. K. Jain)
Development Officer
Norms Committee 1

DIPP No. 12/43/2017-TSW/94 dated 06/06/2017
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 06/06/2017 -Case No. 5/5/80 (M/s. Micron Instruments Pvt. Ltd.)

(Advance Authorization No. 0510402042 dated 23.03.2017)
Advance Authorization may be ratified as under on repeat basis:

1. Net weight of export product may be specified as 1350 Kgs.
2. Quantity of import item may be allowed as 5670 Kgs. as 4.20 Kgs./Kg. content in

export product after taking 6% recovery from scrap.

Norms committee may take a view
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(S. K. Jain)
Development Officer

Norms Committee I
DIPP No. 12/43/2017-TSW/106 dated 06/06/2017
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Department of Industrial Policy & Promotion Pl /
(TSW)

NC Meeting dated 06/06/2017 _Case No. 6/5/80 (M/s. Micron Instruments Pvt. Ltd.)
(Advance Authorization No. 0510402038 dated 23.03.2017)

Advance Authorization may be ratified as under on repeat basis:

1. Net weight of export product may be specified as 724.32 Kgs.
2. Quantity of import item may be allowed as 3107.3 Kgs. as 4.29 Kgs./Kg. content

in export product after taking 6% recovery from scrap.

Norms committee may take a view
‘1' - —
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(S. K. Jain)
Development Officer

Norms Committee 1
DIPP No. 12/43/2017-TSW/107 dated 06/06/2017
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 06/06/2017 - Case No. 16/5/80 (M/s Alpine Coils LLP) (Advance
Authorization No. 0410162960 dated 07.04.2017)

Firm may be asked to submit the following details:

1. Quantities of export item in Nos. also in addition to its weight.
7 Information in respect of Sl. No. 3, 4, 5 & 11 of Standard Deficiency

Format, export product wise.
3. Quantity of import item (Copper Tubes ) in meters also in addition to its

weight.
4. Detailed calculations for the quantity of Copper Tubes (import item),
supported by length and number of copper tubes in the export product.

Norms committee may take a view
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(S. K. Jain)
Development Officer

Norms Committee 1
DIPP No. 12/43/2017-TSW/115 dated 06/06/2017
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Department of Industrial Policy & Promotion '\/
(TSW) ? \

NC Meeting dated 06/06/2017 - Case No. 41/5/80 (M/s TEMA India Limited ) (Advance
Authorization No. 0310812941 dated 28.04.2017)

Firm may be asked to submit the following information:

1. Net weight of indigenous items in the export products.

7. Information in respect of SI. No. 4,5 & 11 of Standard Deficiency Format,
export product wise.

3. Quantities of import items at Sl. No. 1 & 2 in Nos. also in addition to
their weights.

4. For net weight of components to be manufactured from import items at Sl.
No. 3 to 6, details of components with net weights thereof may be

indicated.
5. Total requirement of each import item, export product wise, in a tabular
form
~ —.
Norms committee may take a view — E18) L~/ >
(S. K. Jain)
Development Officer

Norms Committee |
DIPP No. 12/43/2017-TSW/120 dated 06/06/2017

19




thor/lL

Lt .
DIPP

Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 06/06/2017 - Case No. 40/5/80 (M/s Permanent Magnets Limited)
(Advance Authorization No. 0310812998 dated 02.05.2017)

Advance Authorisation may be ratified as under on repeat basis as their Advance
Authorization No. 0310792307 dated 23.12.2014 ratified in NC meeting dated
3/08/2015:

1. Quantity of import item may be allowed as applied for i.e. 9117.464 Kgs. as
1.63 Kgs./Kg. content in the export item after taking 1/3" recovery from scrap.

Norms committee may take a view
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(S. K. Jain)
Development Officer

Norms Committee 1
DIPP No. 12/43/2017-TSW/122 dated 06/06/2017




Department of Heavy Industry

DGFT Ref: 01/80/50/394/AM17/DES-I, DGFT
Sub: Ratification of AA 3110051726 Radiant Pune
Export Product: Wind Mill parts

Import

S.No | Item Quantity recommended
1to8 | HR Steel plates | 426.6 MT

This has the approval of JS |
i

(K.K.Tiwari)
Industrial Adviser

Dy DGFT, DES-I
TSWB FN :3(44)/2017 dated 16/5/2017
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